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5;- 

?9.8.2007 

Al 

Th' 

frLe 
r -r 3m 	4 0 

&L 

rr 	M4-- 
ba 	. 

4t2.4/OL1 
v- 

(o at c  

LcL 4r t 
t4 

11.2007. 
- 

- 4-0 

/ eeh1 C 

frt.- g g a. 

j 	ii1/oV 

This C.P. is fHed for non-compliance 

of, the order dated 3.1.2006 passed in 

O.247/2004. Originally, six months time 

ws granted and thereafter it was 

extended for another three months. Period 

is pxhausted by now but the order has not 

ben complied with as yet. 

Considering the issue I direct the 

Rqgistry to issue simple notice to the first 

R4pondent for reporting whether there is 

cmpIiance or not. Post on 6.11.20  

• 	 . 	Vice-Chairman 

Heard Mr.M.Chanda learned counseLr the 

a*licant. Mr.R.Das and Mr.S.R.Bhattacharjee foi 

Rspondent Nos. 2 & 3. Counsel for the applicant has 

s4ed that the Respondents should file affidavit for 

compliance of thIL order of this 'Iribunal dated 

03.01.2006. Counsel for the Respondents has prayed for 

time to file affidavit. Prayer is allowed. Call this matter 

on 30.11.2007. 

/ 

Mernber(A) 



(M.R.Mohanty) 

DA P. 	rty-,- mA )-L(7/6 

- 	30.11.2307 : 	Mr,M.Chanda, learned counsel for 

thPetifiof'is présert. On The request of 

Mr.R.Da 	learned 'cunsel for the 

- 	 Coptemne No. 2, .:four weeks time is 

granted as a last ;chanceto file affidavit. 

7e1aj 6LA 

/bb/ 

31.12.2007 

M 
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Call this matter on .1.2.2007. 

.(Khushiram). 
Member (A) 

Mrs.U.Dutta, learned counsel apptharig 

for 'the Applicant is present.. Sr. Advqe-

S..Bhattacharjee (with assistance of 

appearing for the Respondent ESI Corporation 

places a certified copy of the order dated 

26.11.2007 of the Division Behch of the GauhOti 

High Court rendered in M.C. No.3853 of 2007. 

Copies of this order have already been served 

on the learned counsel for'the Applicant and. 

on Sr. Standing counsel for the Union of India 

Mr.G. Baishya. 

On the prayer.of Mr.G.Baishya, learned 

Sr. StanIing counsel for the Union of India, ffiis 

matter stands adjourned to be taken up on 

:.. 

%.. 

18.01.2008. 	. 



V 
CR 14107 (M.P.24/07 in O..A.247/2004) 	
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18.01.2008 	Mr.M.Chanda 	learned 	counsel 

oppeanng for the Applicant, Mr.G.Baishya, 

learned Sr. Standing counsel for the Union of 

•  India and Mr.R.Das, learned counsel for the 

E.S.I. Corporation are present. dudgment 

pronounced-in--open court, kept in separate- 

On the prayer of the learned counsel for 

the parties, call this matter on 29.02.2008. 

	

Airam) 	 (M.R.Mohanly) 
• 	 Member (A) 	 Vice-Chairman 

/bb/ 
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29.02.2008 	 Call this matter oh26.03.2008. 

(Khushiram) 
Member(A) 

2603.2008 	Call this matter on 1 1 -1' April, 2008 
alongwith O.A. No. 39 of 2008. 

(M. N. Mohanty)) 
Vice-Chairman 

VA 

Av:k 



T % 

• 'CP NO.14/204rP  

	

11.04.2008 	Heard 	MrM.Chcxda1  1earned counsel for 

the Applicdnts, Mr.G.Baishya, learned Sr. 

• Standing counsel for the Respondent No.1 and 

Mr.R.Das, learned counsel for the Respondent 

Nós.2 & 3. 

	

• 	. 	 For the reasons recorded separately, this 

C.P. stands dropped. 

	

ipshiram) 	 (Mn) 

	

Member (A) 	 Vice-Chairman 
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CENTRAL ADM1NISTRATWE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

C.P.No.14 of 2007 
Im O.A.No.247 of 20041 

Guwahati, this the 1 1th  Apiil, 2008 
CORAM: The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 

The Hon'ble Mr. Khushiram, Member [Adminisirative] 

1 .Dr. Pranjit Barman 
2Dr. Pranab Kr. Sarma 
3.Dr. Pradip Kr. Bordoloi 
4.Dr. Nalini Mohan Das 
5.Dr. Nava Kr. Gogoi 
6Th. Apurba Kr. Saikia 
7.Dr. Tarun Kr. Bhuyan 
8Dr. Bhaben Rongson 
9.Dr.Kabm Tumung 

1 10.Dt.Gunabhi Ram Sauna 
11.Dr.[Mrs.]SikhaSanna 
12 Dr. Karabi Kalita 
13 .Dr.Chandan Choudhury 
14.Dr. Dipak Chanal Bobora 
15.Dr. [Mrs.] Mandira Sarma 
16Th. Ajit Kr. Sarma. 
17.Dr.[Mrs.] Kanan Born 
1 8.Dr. [Mrs.] Makan Sarma 
19Th. [Mrs.] Parinita Hazanka. 

Petitioners 
By Advocate Mr. M.Chandra 

versus 

1 .Mrs. Sudha Pillai, lAS, 
Secretary to the 

Government of India, 
Ministry of Labour and Employment, 
New Delhi. 

2.Mr. Prabhat Kumar Chaturvedi, 
Director General 
Employees State Insurance Corporation 
Panchadeep Bhawan 
Kotla Road, New Delhi 110002 

3.Mrs. Kama Ip 



2 	
/1/ 

Medical Commissioner, 
Employees State Insurance Corporation 
Panchadeep Bhawan 
Kotla Road, New Delhi 110002 

Respondents 
By Advocates Mr. G. Baishya, Senior Standing Counsel for Respondent 
No.1 and Mr.R.Das for ESIC. 

0 R D E R[ORAL1 DATED 11.042008 

MANORANJAN MOHANTYI VICE-CHAIRMAN: - 

Alleging non-compliance of order dated 03.01.2006 of this Tribunal 

rendered in O.A. No.247 of 2004 this Contempt Petition No.14 of 2007 was 

filed. 

It appears, the above.said order dated 03.01.2006 of this Tribunal 

was subject-matter of Review No.4/2006; which was dismissed. 

By a subsequent order dated 23.05.2007, three months time was 

granted to the Respondent Organisation to comply with the order dated 

03.01.2006 of this Tribunal. 

The Respondent Organisation, approached the Hon'ble Gauhati High 

Court with W.P.[C] 3464107 and MC No.3853/2007 and the Division Bench 

of the said Hon'ble Court passed the following orders [at interim stage]. on 

26.11.2007;- 

"As the petitioners in the writ petition have already implemented the 

order of the learned Central Administrative Tribunal by passing a 

consequential order dated 08.10.2007, which has been made subjecttö 

final out-come of the writ petition, the prayer for interim relief7stay of 

the order dated 23.05.2007 passed by the learned Tribunal, in our 

considered opinion, should not be 
!!~ ~W 

-Z~  - 

 



V 
The prayer for stay is, therefore, refused." 

5. It appears, by orders dated 17.09.2007 & 08.10.2007 of the 

Respondent Organisation/ESIC, the Applicants have already been 

absorbed in the services of ES! Corporation with effect from 01.01.2006. 

Challenging the above orders [dated 17.09.2007 & 08.10.2007] of 

ES! Corporation, the Applicants filed O.A.No. 39 of 2008; after filing 

representations on 25.10.2007. Notices were directed to be issued [in the 

said O.A. No.39/20081 to the Respondents on 27.02.2008 and in fact issued 

on 05.03.2008 awaiting Respondents' instructions. 

On 12.03.2008, the Hon'ble High court has dismissed the writ 

petition [W.P.[C] No.3464/071 by leaving the matter [as to whether the 

Applicants should be. absorbed with effect from the datesof their deputation] 

'open. 

in absence of reply/instructions from the Respondent Organisation, 

the matter has now been remitted back to the authorities of ESIC to take a 

decision on the prayer [of the Applicants] to anti-date their absorption with 

effect from the datthey joined ES! Corporation on deputation; by taking 

into consideration the allegation of the Applicants that similarly situated 

Doctors of Kerala have already been absorbed [in ESIC] with effect from 

the datesof their deputation toC.' 

3 

11 
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The only point now in this Contempt Petition is also that the 

Respondents Organisation did not absorb the Applicants with effect from 

the date.c of their deputation to ESI Corporation. This Tribunal did not 

specify any date with effect from which the Applicants should be absorbed. 

The said point was left to the consideration of the Corporation. Presently 

also a chance has been given to them [in the O.A.No.39/2008] to do that. 

In the above premises, Contempt Petition is droppe4, after hearing 

Mr. MChandra, learned Counsel appearing for the Applicants, Mr. 

G.Baishya, learned Senior Standing Counsel for Respondent No.1 and Mr. 

R.Das, learned Counsel for ESIC. 

ICSHIRAMIJ 
Member [Administrative] 

[MANORANJAN MOHANTY] 
Vice-Chairman 

cm 
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mpa end 	wa ready fo delivery. 	cnpr to the appinL'\ 

reeei.  
aM 01103 

N THE CAUHAfl 1-HCH COURT 

(High Coup of Assarn, Nagaland. Meghafava. Manipur. i'r'ipuva. 

Mizorarn & Arunacha! Pradesh) 

CVJL4ppEUTE SJDE 

Court Officer. 

Appeal from  
... ...............................of 2(X) C lvii Rule 

Appel_ant 

The /eAs I, 
Petitioner 

Ri. Cop 

E 	 , 
Respondent 
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EF 

APPellant 	fl'LR. ) 	R.t 
For- 

1ktitioner  

Respondent 
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Coui t Officer, 	

\ 

matter- 
; 

	

; 	

1 The p1°Ye State tnsrace cor°ra- 

? 	
tin being epeented by the 

MetCal 

	

. : 
	. 	 . supritdt ES1C.' ispita1 

•1 	: 	 . 

	

i I 1 	 . 	

Be1t°1, pQ.wahati  

.: 	 . 
Distri 	amrup (Metr) AeE. 

	

. 	. 

	

. 	

2 Th Unifl 	india, being 	
reeented  

V 	
by tb Seereta t 0  the 	

India. 

	

• 	.. 	
. 	 • MinttrY 	

Lab°ur and Emp1Y' 

New Deibjo 

3 The Direct°r General, 

V.1 	
EmplYee5 

State In5Uran C0p at 1°  r) ? 

panchadP Bhawfl, tt la Read, 

4. New DElhi i10002. 

	

. 	. 	 . 	 . 	. he Medical C0i5Eio r9 . fl 

EmployeesState IUrn C0rP0rtin? 

panchadeep hawafl, 	
tia.R°ad, 

) 	
•ev Delhi — 110O 

5 The Regiflal Direct°r, 

Empi°YE state Insurance c0rprat1s 
	 ILL 

Beniaidan ,  

intefldt 
6 The 	dica1 super t . •. 	. 

mp1°ees statejnsurce 
c00rat1 

M°delHospital, Bett°la, 

p,Guwahati — 781022. 

1r.praajit Bc.csfl 

2 Dr 	
ICumar Safl!a, 

3 DrPre1P Kumar, BordOl°i, 

4'... 
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Fie 	iOffcer H '  
Dr.Nalifli 

Dr. Nava 1(mar 

Dr.APUtha Kumar Saiiia, 

• 7. Dr.Tarun Kr.B• 

S. 	hben R°fl °fl 

9. Dr.1(abi uinung. 

o. ar. (Mrs.) Siltha Srma. 

i5r.Karabi Kalita. 

Dr.Chafldafl Ch°udhU. 

Dr.Dipk Chanchal Brb°ra. 

Dr.(Nr2.) Maxira Sarma. 

Dr.(Mre.) parinita MaZarik. 

(Serial N05.'  l'to 15 abOve: are -all - 

0rking as Medical 0 ficer$ (n deputati °fl)i 

r0m the 	Of earn, at te 	l°yeeS 

State Insurance CorpOrati°n M°del H°spital, 

Belt°la, p.9..Qjwahti 7812, 

District : KamruP (Metr°)., Assam. 

... PESP0NDNTS 	
rl 

Te CmiEi° r& Secretary t° the 

vt f Aesarn, Lab°'ir & EmplOyment 

Department, Assam Sacbivalaya, Dispur, 

pUtuwahati - 781006. 

The Secretary t O  the d'vt. Of AsaTn, 

Lab°Ur & Epl°ymeflt Department, 

Assaxn Sachiv&iaya , DP? 

p,0.Quwahati -. 781006. 

18... 

• 	 _ 
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I 	 C urt Officer. 
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18. The A3mini3tr&t1'e Mèdicál 0ffiCet, 

Empl0yees State insurance Scheme, 

Pvernment Of Assam, z2° Nrangi R0 ad, 

I pU.GUwahati - 78102:1, 

Dltrict : Kanirüp (Metr°), Assam.. 

fr .. 

RESPNDE1TS Ns 6 -8 Of 

0 .A.247/c4. 

The Cntral Administrative Tribunal, 

• 

Principal Bench, 

being represented by its Chairman, 
• 	 • 

C0A.T., Principal Betich, C°ternicue 

• Marg, New delhi - 110001.. 

The central Administrative Tribunal, 

iwahati Bench 

being represented by its Sect i'n 

• Ufflcer(Judici al) Rajgarh Main R°ad, 

P.iwahati - 781005. 

• 	 .• 	 :.... 

•$1 
. ... RESNDES 
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t 
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Noting by Officer or Serial Date 
Office notes, r ports, orders or proceedings 

with signature 
2 

... . 3 4' 

• W.P(( ) NO 

EFORE .' 
HON' 3LE.TH CHIEF J JSTICE MR. J. 'CHELAMESWAR 

HON' LE MR. J JSTICE MR. I.A. ANSARI 

12.03. 008 

Chela rleswar, J: 

H iard Mr. . R. Bhattacharjbe, learned Senior 

Count al appeE ring forTh writ petitioner and Mr. B.C. Das, 

learne I Senior Counsel C,  ppearing for the Respondent Nb. I 
to 15. 

A grieved 1 y the order of the learned Central 

Admin strativè rribunal ir Original Application No, 247/2004 

dated 03.01.2C 06, the 2 n 
Respondent therein..preferred the 

preser it writ pe ition. 

P sponden Nos. I to 15 herein are employees 

of the State of Assam, w io have been working with the writ 

petitlo ier on Jeputation with effect from various dates, 
• 	 detaih of whicti are, not r ecessary to discuss forthé present 

. 	, 	 purpoe. 

U idisputed facts are that the State of Assam 

and t ie writ )etitioner entered into a Memorandum of 

A 	 Under tanding dated 26. 2.2002 wherein it was agceed that 

f 	. 	 the R spondei t No.1 to 5 herein would be absorbed in the 

servic of the Nrit petitio er, if such respondehfs, opt to be 

absor ed. It is the case f the Respondent Nos. I to 15 in 

the a ovemer loned 	on linal application that all of them 

exerci ed their optiOn to be absorbed in the service of the 

writ p titioner. '1otwithst nding their exercise of such option 

the writ .petitio er has no taken any final decision to absorb 

them. Thereft e, the f espondent No.1 	t0 	15 	filed' the 

above iention d Original Application No 247/2004 before 

AGP. High Court-8/01-80,000 214001 
 

.......- 	 .. 	". 
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C. Cfficer. 

Vt 

Noting by Officer or Senal Date office notes reports orders or proceedings 
Advocate No with signature 

2 3 
trnl.Admi 

4 
i3trotivc T4 113Guwahati Bench .ub0l, 

with th 

the 1et.ndCc 

z. prayer as follows 

1.1 	TI iat, the Ht in'ble .Tribunal, be pleased to direct 
he 	Re pondents to 	give 	the 	cadre 	pay 	and 
Ilowances to the applicants at ESIC norms and at 
ar with that of th jr counterparts in the ESIC w.e.f. 

• )4.04.2 )3 with all consequential service benefits. 
• .2 	T at the H •n'ble Tribunal be pleased to set 

side ar i quash tie order bearing letter No. A.11(ll)- 
• 3/20034 M(HQ) deted 30.11.04. 

3.4 	T iat the H i'ble Tribunal be pleased to direct 
he resp indents tc refix the pay of the applicant with 
immediaeeffect.. 

• 8.5 	1 iat the Respondents be directed to formulate 
the det iled 	terms and cdhditiôns for permanent 

• absorpti •n of the. pphcants in accordance with law 
and with ,ut any pr judice to the interest/ prospects of 
the appl cants anc to absorb them thereafter in the 
ESIC or their md vidual option within a reasonable 
time frai le." 

It is also the grieve nce of the Respondent No. 1 to 15 

that th ugh the I have be n serving under the writ petitioner, 

they a e not b' ing paid' on par with the other employees of 

the 	writ peti oner. 	TI refore 	they 	sought 	that 	their 

emolu nents be brought at  par with the employees of the writ 

petitio ler. 	The writ 	pe itioner 	by 	communication 	dated 

30.11. 004 de .ided to ç  ive only limited relief, but did not 

to brinc iV 

	

choose,  their emc luments on par with the employees 

of the IESIC. It was furt rprayed before the Tribunal that 

the 4it petiti ner be directed 	to absorb each of the 

Respdent N i.1 	to 	15 into the service of the ESIC with 

• 	 effect1rom act al date ol their joining the service of the writ 

r. 

The Tn unal 	aft r elaborate consideration 	of the 

matter came to the con lusion that as there is no dispute 

regar ng abs rption of t e applicant/ Respondent. No. 1 to 

• 	 15 eitt en be en the St te of Assam and the writ petitioner 

• 	 or bet ieen th abovem ntioned respondents and either of 

the allovemenlioned pai tes, directed the writ petitioner to 

AGP. High Court-8/01-80,000 2aQhe Respondent No.1 to 15 .  ihto servicer of the ?Nrit 

3 .. 	V  •• 	 V..  

_____ 	 : .•' 	••. • 	 V .. . 

0 	

•.. 	
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file in Colirt 

NoüngbyOfticeror. 	 Sehal 	Date  
•Mvocate ' 	 No. • ' • 	

Ofricerrotes,,rePOM,:ordersorptoceedings 
with signature 

etiti iei in t rn& of t e memorandum f understanding. 
• 	

' 	dted 26.12.2 02 within.a period of six months'fr.om the date 

of rec ipt of th ' order. 

The gri vanceof he writ petitioner is that though the 

writ p Aitibner s agreeal le to absorb the Respondent Nos. 1 

to 15 as a ma ter of fact have already been absorbed by two 

•  cornr unicatio s dated• .17.09.2007 and 08.10.2007 with 

effec from 01.01.2006) the impugned order of the Tribunal 

did not spe fy the d te with effect from which these 

resp ndents re reqUirE J to be absorbed. The grievance of 

the v irit petiti ner is th t the TribinaI ought to have fix an 

effec ive date for absoq tion of the respondents. We are not 

*  mclii d' to g into the question for the reason that itis 

bout t to our notice th during pendency of writ petition, as 

alre fy indicc,  ted abov , the writ petitioner took decision to 

abs rb the esponde it Nos. I to 15 with. effect from 

01.0 .2006, 1 Ut not wit effect from the date on which each 

of the Respcndents jol ed service of the writ petitioner on 

dept tation: .S ich' decisi n of the writ petitioner fixing the date 

of at.  sôrptiôn w.e,f. 01.012006 has already been assailed by 

the .Respon Jent No.. I '  to 15 in Original "Application 

No. 9/2006, which is i ow to be decided by the Tribunal in 

the bovemL itioned m tter. 

In vie of the fi t that the writ petitioner has already 

takE n a deci ion to ab orb the Respondents with éffèct from 

01.' 1.2006, he grieva ces of the writ petitioner, in our view, 

is o ly marg nat and c )not call for adjudication in this writ 

peti ion. Th writ pet ion is, therefore, dismissed at the 

adr ission st ige. • 

.......... 

( 1vl4 /  

FCERTI 4 j TO BE TR)4E COP 
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• Superintendint (Copying 	tion) 

49i.tL ' 14 -2 	 . 	Gauhati High Ciurt. 
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IN THE GAUHATI HIGH COURT 

Appealfrom 	
No..... 	 f 2(O 

Civil Rule 

Appellant 

Petitioner 
The 	fye—s 	

sterLc 	0ft1D7\, 

I i',siis 

Tr 
t.CspOfldent 

(USj)ite Party 
Tz- 

Appe I ant  

Ior- 
Petitioner 	 - 

Respondent 	 r A 	s - 
Fol 

Opposite Pa ny 	Yk3i.. 

Ak 
Noting 1w Ol1lcr r 	' 	- criaI 	Date 	Ot!ice notes, repori orders or proecJm 

Advocate 	 No. 	 withsignature 

I 	 2 	3 	 4 

High Court of Assarn. NagaIand Mcghalaya. Man puI i'rirura 
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OVIL APPELLATE SIDE 



06  
I 

XN THE N=Wt OF 

Tho EmlplWees State Xneuranco Crp1ratjw 

40 boing rprentd and authriaed by 
41  

DraParimal jt, t 

	

.• .J: 	 Emp1oyee State Insurance COrpratin M'dei 

WGpital, B$lt,la, 

DE 

ZNGMS I - 5 OP 70.-A.24j7/C4 

10 D.Pranjit I3arman, 

2 Dr.Praneb Ktnuar Sarma 

Dr.Praô4.p Kr. rd1,i. 

Dr.Nclinj Mohan Das, 

p, 	 So Dr.Reva Kxnar 

1 

	

	
.• 	

: : p' 	60 	 tr.saikia. 
.3 	 1 L1 	

. 	 7. Dr.'arun Kr.Bhuyan. 

It 	8. Dr. Biaben Rongain 

9. Dr*Kabln Tumung, 

10 Dr. (Mre.) Sicba arma. 

	

., 	
11. Dr.tarabj Kalita. 

12. D 'handan Ch')udhutr. 

13, Dr,,Dipak Chanchal B'rbora. 

Dr. (Mrs.) Mandira Saziia, 

Dr. (t4re) Partnita Hazarika. 

(Sorial 1s. I tO 15 eb've ) are I1 

tirzing as Jdica1 Officers (On dei,utatjn), 

fro,3m tho Gvt. of Ass am, at the jkuplWee State 

Ineurane Crp.)ratin WideI sita1.Be1tIa, 

P.O213tahatj.7812, DXST.Kaxnrup(Metr, ),Aeeam. 

.. .PONDEX'rS/(AppLIcA?rS 	9 IN O.A.247/04) . 
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Applicants. 

A  
/1 	 A 

CEN1RAL AbMINIS 1 RAI1VE 1 R113UNAL 
llAiLuNcli 

Origiial App1icat1on No. 247 of .2004 

Date of Order: This, the 3rd day of 3nuary, 2006 

THE HONBLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE tiR N.D.DAYAL, ADMIN1STflATIVE MEMBFR. 

 Dr, Pranjit Bar-man 

 Dr. Pranab Kr. 	Sarnia 

)3. Dr. Pradip Kr. 	Bordoloi. 

4, Dr, Nali.iii Kr. 	Bordotol 

5 . Dr.. Nava Kr, 	Gogof 

6. Or. Apurba Kr. 	Saikia 

7, Dr. Tarun Kr. 	Bhttyan 

.8. 	. Dr. Bhaben Rongson 

• 9. Dr. Kbin TuinUng. 

lo D r Guiiabhl Ranl Stma 

I. Dr,(tlrs) Sikha Sarma 

. 12. Dr. Karahi Kali±3 

1, Dr, Chandan Choudhury 

 Dr. Dipak. Chancal. Bdrtmra 

 Dr.(Mrs) Maridira Sarin 

 Dr, Ajit Kr. 	Sarma 

17, Dr.  (Mrs) Kanan Bora 

18 Dr. (Mrs) Makan Sarma 

 Dr. (Ms) Parinita Hazarika 

(All, are working as Medical Officers - iii th? IS1 

Model Hospital 	Beltola, Guwah.ati-?2, Assam und 

the Etnpi oyee s Stat 	Ins( 1rance Co rpn r.t ion - 1he' at e 

on deputation from Govt. of Assain). 	. 

ç By Advocates Dr. A. L. Sarkar, Mr N. Chand,. Mr. S. Math, 

Mr. G. N. Chak rabo rty & Mr. S. (iiotHhtl ry . 

- Versus 
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The Union of India 
Rep resented by the Sec reta ry 
to the Government of India 
Ministry of Labour and Employment 
New Delhi, 

The Director General 
Employee's State Insurance Corporation 
Panchadeep Bhawan 
Kotla Road 
New Delhi - 110 002, 

The Medical Commissioner 
Employee's State Insu rance Co rpo ration 
Parichadeep Bhawan 
Kotla Road 
New Delhi - 110 007. 

) 

The Regional. Director 
Employee's State Insurance Corporation 
Pnchadeep Bhawan 
Kotla Road 
New Delhi -. 110 002. 

The Superintendent 
Model klospi'tal 
Employee's State Insu rance Corporation 
Beltola, Guwah8ti-781 022 
Assam, 

The Commissioner and Secretary 
to the Government of Assam 
Labour and Employment Department 
Dipur, Guwahati-781 006. 

-"S  

The Secretary 
to the Government of Asam 
Labour and Employment Depa rtrnent 
Dispur, Guwahati-78I 006 
Assam, 

The Administrative Medical Officer 
ESI Scheme, Government of Assam 
Zoo Narangi Road 
Guwahati - 781 021 
Assam 	

spoicfentS 

By Mr,B,C,Pathakr, 	Advocate for the ESIC Pnd '1rs. 
M, Dac 

Govt. •Mvoite of Assam. 
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9_il_n E R .(ORAIJ 

SIVARAJAN, J.(V.C.) 

The app Ucants 19 in niimbe r are wo rking. as 

Medical 0f'icers in the ESI Model Hospital, 	Fteltnl .i 

Guwhati, 	Assam. 	(under the Employee State 	insurance 

Corporation 	(for. short ESIC) on deputtIôn 	t.rom. the 

Government of Assam, They have filed this application 

14) 

	
seeking for the following reliefs: 

L& 	- 
C 
I) 
0 

II3. .1 That 	the Ron' ble. Tribtuna I. 	he 	p1 eased 	to 
direct the kespondents to qiv the cdr pay 
and allowanc es to the nppii.c ants at: . I 'lI 

no i-ms 	and 	at 	par 	with 	that 	of 	th•'i r 

counte rpa rts in the EsI(:  we . f . 04 .04 2W ,  

with all consequential seivice henef:i ts 

8. 1A that the Hoi'ble tribunal be pleased, to e't 
Aside and.quah the order hearing letter No 
A-11(ii)-3/2003-011(HQ) dated 30.11,04. 

8.2 That the Hon!ble Tribunal be plesed to 
direct the respondents to refix the 'pay of 
the applicant with immediate ef.te'c t 

8 .3 That 	the '. Respondents 	he 	(fl t c ted 	1 6 .  
fo nnulate the detailed Ic runs and ondi 

for ., pe rmanent abso rpti on of the . appU : an is 

In accordance with law and without any 

prejudice to the interest/prospects of the 
applicants and to absoib them theieafte'r In 

the ESIC on their Individual option within, a 
reasonabt.e time frame.' 	. 

2. 	The cne of . the appi 1.c ants is that t h. FI ( . had 

ehte red Into a .  Memo randuin of Unde rstauiding 	short MUI.I 

dated 26 . 1,2002 ('Annexu re - ) coritalni ny the I e runs ,inrf 

condjtions under which the se t-iices of the appl,ic ants •ind 

other staff of the State (ov rttu)i depot ed in the . 

Model Hospital have t: 	be ab'.o rbed .] n the I ..J(  

/ 

,... 	.... 	) 



stated that pts rsiiant to the te rms and c. ond.i.t ions :oni ai ten 

in the MOi.I tAle applicallts and the othe I t,a a';k'd I 

give their option to accept the scale of pay in respective 

cadre/categories of posts in the ESIC as per the existing 

norts/rules of the ESIC and that the applicants pursuant 

to same, had given their option as early as in 200] it is 

grievance of the applicants that they are riot heincj paid 

pay and allowances of the ESIC opted for by them titl date. 

It is also stated that the ESIC had p repa red a draft te inc 

of 	absorption 	(Annexre-A 	to 	the 	i.l. )/0(' U  

forwarded the same to the State Cove rnment which ha; riot 

been finalised so far. It is stated that. in C).aus''-J of tli 

drPt terms of abso rpt ion it is p rovided that an impio 

opting for absorption has to resign from the Stale. 

Government service and his absorption in Corporation 

service will take effect from the date of deputation U' 

ESIC or from the date he joins the duty in the E', IC' 

ihIchever Is earlier. It is also stated that Clause-]? of 

the draft also provides that pay of 'in absoihed e mployr c' 

will be fixed as per Fu 	rn ndaenta Ruics of Govt of India 

and 	gutation 7(4) (a) of ESIC (Staff & Condition (f 

) Service) 	Regulations 	1959 	The 	grievane 	of 	the 

applicants, as can be seen from the retietS, is that'th. 

ESIC has not so fat I rnplement'd the MOU and the d it 

., 
scheme whih péjud.iciaily affects them. ESIC has filed it'.. 

written statement. The appl:iant 	have 	tiled 	tijoiniIc I 

RespondentS 6 & 7 have ais fited writ ten st aternent 

LN 

r 
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3. 	We 	have 	heard 	D I - , 	L .Sark 	si:fed 	by 

Mr,M,_hFIndn 	ii 	coun;•1 	;ipeit Lug 	for 	tIP 	.))I ii dill 

Mr. B. C . Pathak lea tiied counsel, for the L. ( a fi(l 

Mrs,M,Das, learned Govt: Advocate for the State of Assam. 

Dr. Sarkar submits that according to the MOD and as pr the 

draft terms of absorption which are undisputed dOcuments 

the applicants are entitled to pay and aflownces 

applicable to ESIC once it is opted by the appli ants and 

that they a ré being denied of such heno f1t iii cpi I e o 

their opting for the same I.) r Sa rka r a tso suhm1.t t hat t:ht' 

s-tand taken by the ESIC Is that the draft, terms and 

conditions sent to the State Gove rnrnent has not yet been 

app F'oved by the State Gove rnment Counsel took us to thi 

commtshicatioh dated 3.6.2005 issued by the ESIC to the 

Secretary to the State. of Assam forarding the draft terms 

and conditions for the approval, of the State Goverrthient and 

submitted that in the said communIcation it Is specifically 

stated by the ESIC that "tncase, we do not hear fom you 

within three months we w.tl 1 p  resume that You are In 

âg'eement with the proposed tehns" but the ESIC is not 

'proceeding wi4h the matter under one p'rtxt or the other.  

Counsel further submits that the ESIC must be direct#d to 

'dc,  expedite the implementation of the IIOU and the draft tei m 

+ absorption. Counsel turther submits that .the COrporation 

must also be directed to disburse the py and ilowanes 

applicable to their counte rpa rts in the E S I C f roin 21)(H 

onwards it rgen tly and to I mpernent the o the r t nns and 

conditions at so 



Mr. FL C. Pathak 	counsel appearThg for th 	[v.1' 

submits that the tSIC has brought out a scheme In the I 

Meeting of the LtSIC held on 20 2.2002 for setting tip model 

ESI Hospitals in 15 places in ditfe rent States and it is 

pursuant to the said scheme an MOU has been entered into 

be±ween the kepresentatIves of ESIC and the Government of 

Assam. Counsel further submits that the MOt) did not contain 

all the terms and conditions for the aborptinn ol the 

State Gove rninent ;taff deputed to the U..d Model I Iosp i I 

and 	the 	Corpci ration 	Iia 	p repa red 	.i 	(I raft 	t i riw;a it 

conditions in the matte r of ahsri ipti on nt such st d t i wh H 

was forwarded to the Gove rnment of Assain for I hel. r app mv., 

as early as on 3.6 .2005 but the matter Is deiayd sotrl y 

for the reason that the State Government did not respond In 

the same . Counsel also submits that: the Cu I po mat ion is 

cohce rued not only with the State of Assain but also with 

the Model Hospi tals set up in 14 other 	ta tes aid that a 

uniform terms and conditions have to be app roved Counse I 

further submits that it is only theieafter the question of 

djbursement of pay and allowances to the applicants and to 

the other staff as per ESIC no rms can be decided. Couuse 

also pointed out that having 	regard to the lengthy 

procedure involved in the matte r of abso rpticin of Ih. 

deputationists including the app royal from tIie C. ent ral 

I 
O( 	Gove rrument 	some 	substantial 	time 	Is 	reqiui red 	In r 	it 

inpiemeritatioti 

Mrs. 	Fl. 	Das, Govt 	Advocao for tIie Hate of 

Assam 	st:hmi ts that the "t-,jte of Assain has filed if writ t cii 



( 	 We 	have 	considr'd 	the 	rival 	'iti;sion, 	iIrr 

is 	no 	dispute 	that 	the 	dppliarits 	the 	Mate 	(v 	run' 

employees 	who 	are 	sent 	on 	deputati on 	in 	th' 	f( I 	Mod 

Hospital 	unde r 	the 	ESIC 	1 he ret is 	al 	o 	no 	di 	put e 	that 	a 

MOU was 	entered 	into 	in 	regard 	to 	the 	terms 	and 	conditloic 

of 	absorption 	of 	the 	applicants 	and 	other 	staff 	in 	the 

ESIC 	HoWever, 	the 	stand 	taken 	by 	the 	EST(. 	is 	that 	Lt 	d.r. 

not 	contain 	a ti 	the 	te rins 	and 	conditions 	and 	a 	draft 	ti 

and 	conditions 	was 	p repa r ed 	and 	sent 	to 	th' 	Stat 

Gove rnmeiit 	for 	thI r 	apo royal 	TO 	the 	State 	Cove rimert 

did 	not 	sent 	any 	reply . 	Iloweve r 	the 	State 	Cove muruerit 	.i n 

Its 	written 	statement 	has 	practically, agree(• 	to 	the .dratt 

terms 	of 	absorption 	prepared 	and 	sent 	by 	the 	ESIC. 	in 	such 

cIi'cumstances, 	it 	is 	a 	matter 	for 	the 	ES IC 	to 	make. 	th 

raft 	statement 	final 	tak ing 	into 	account: 	the 	st nd 	taL'' 

and 

:':: 	

:t::: 
:1 

 

?}1Plement the 	

, tl; 

St ate 	Cove rnnient 	employees 	wo rk ii 	or 	dept tat I on 	I n 	t.h 	V. 

Model. Hospital 	and being 	ah 	bed 	in 	the 	ESI(. 

statement whe rein the State CoVe rnrrv n t. had p I  

approVed the ii ra ft te mis and conditions and the reft re th h 

Is no difficulty for the ES1C to proceed with the matter. 

Mrs. Das further submits that the State Cove mmcii t has 

already Inst ruc ted the Co rpo ration to release pay vul 

allowances to the deputatl on.tsts as per tho 1:51 no ms and 

the refore there is no diffi cu'l.ty in naki ng payment to the 

applicants and other staff. 

/ 

An 

. 	 • .. 



.-t - 

/ 	 Pie 	applicants have 	got a 	ts 	that 	thy 

entitled 	to 	get 	pay 	and 	al towances L, outi 	M01, 	(riwr' rdc i 

they 	have 	submitted 	their option 	ft terms 	of 	ft.' 	110 1 1 - 1 

the 	draft 	terms 	of 	absorption, 	particularly in 	view of the 

clauses 	contained 	in 	the MOU 	and in 	the 	draft 	terms of 

absorption 	to 	the 	effect that 	they will 	be 	absorbed from 

the 	date 	of 	deputation in 	ESIC 	or 	f rorn 	the 	date 
- 

they 
_ 

joining 	duty 	whichever 	is earlier, A 	co i'diog 	lo 	tic 	I 

are 	all 	matters 	which the 	ESIC has 	to 	cots ide r aid 

expeditious dec isbn has 	to be 	taken. 

8. 	Now, 	that 	the 	draft 	to 1^111S 	and 	r orid.i tictis 

contained in Annexu re A to the n . F' 175/2005 lias b"en 

p ractically app roved by the State (overnmettt we iii. rec I the 

ESIC to p roceed with the mafte r and to imp temeri I I he it., 1111 ,  

and conditions contained in the MOP and the draft te rn:. of  

absorption to the effect agreed to by the tate Governmt'nt 

in their written statement within a period of six mouths 

from the date of receipt of this order. If, on siirh 

implementation the applicants are entitled to pay and 

allowances, needless to say it has to be' given to them ion 

the date of their joining duty in the ESI Model Hospi taf 

The Original Application i disposed of asah'P 

d/ VICE, OJIO')iU 

Sd,,' MLr,1JL11 (A) 

0 .  

:: 

wkicbI ç  

fl*tr 0 o. Wiawt . .p. 

l 	ttte cOPY 

'J 1.o1 

" p,MIc O('1' J.dfl 

C. * 
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Av)c b1 icmt ( ) . L_U----- 
--- 	- 

oth 	sp'Ia 	(S) 

23.5.2007 

2 	 for the Apphcaflts 	net Mr.1.I)as for the 

• 	- 	.- 	
Repniiknts 

This petitiuii has been filed by the 

Applicants 	under 	t4ItU 24 	of the CAT 

(Procedure) Rules. 	)7 fur lllt)Ieltlentatbon UI 

the jtidgine1 I I 
this l ribuital dated 

03,01 2() 5 qfl5l In ()A N0217/204- This 

Tribwiui in its )ui.IIieflt djted 03.01 
.20Ut 

passed 
in the afure';,Ilt (YA. hint passed tht 

	

. • 	
following directiOflS 	paragraph 8:- 

NOW that the draft teruiS and 

condttioflS coli5nht'd in Anne:UrcTA 
to 

	

, 	
it' 	 the M.P..1 2SI?o05 has beeti practi.Ca11Y 

aPprOved by the State Government 
We 

7 	
direct the ESIC to ptoCCet. with the 

/ : 	
tlldttCi 	IIIJ to illipluilwilt. the tel  

	

_) '\ 	

COihtlO1'1S cc taijied in the MOU and the 

c 	
draft terlits of 	urj,ti0Ii to th 	effect 

	

/ 	

at'eed to by the State Government 
IR 

titer writi(fl SttiteflleI within a period o( 

six iitontii front the date of receipt of six 

tiotiths troll tie late of receipt of this 

order. 	if 	ut 	Uli 	 lc11ie1ttutb0' 	the 

' 	/ 	 ,0o;tiocItn' 	irt- 	t.11110ed 	to 	piV 

V. 1 tO 	 ' ,, 
	 i.' 	it 	hiS 	to I) 

S 	:iiutm 	t,ho 	that', 	of 	thiio 



- 	. 	. 	- 	:..... 

V 	 I 	 Iii 	fliii 	I 

tIii 	i!iC 	tilO 	1 e v le \. 	I 

	

, 4/ir)t 	.droi 	Willi 	M.P.. 	(Cn 

Petition) 	No.101/2006 	is 

adj udicatiot , this Tribunal my Pot issue 

further direction. However, it is boriu. 

? i. P. 

have already l)een dismissed by this Trib unj.; 

and there fore, the grbun-d taken t 

Respondent.s is rejected. 

Mr. R. l)as. learned counsel tui the 

lSl)Oti(I(-'lit'5 ;tlt)iiiitte(J that. leI)UIl(t(1Its Ii;tv 

preferred a writ petition (Filing No.61 02 dat ((h 

22.05 .20(.)7 r before the Hun ble Ga uha t.i High  

Court and therefore the matter may be kept lit 

a b eva i ice 

I however. SITICC the, orders of t h. 

1 ' 	
Tribunal 

 

was passed on 03.01.2006 itself 

. 	 which requires implement -on this Inbwa is 

I 
I 	 of the view that certain time to be granted to 

with the orders. 

Arrordiiigly, further three iiioiithis' tiiite lint .._—__'_._ ._•... 

tchav is granted to the 1espondents te coiipI 

\vith tilt.nr.hers ni this Iributial. 

ilie NIP. is allowed accordini:. 

Copy tf the r,rder shall be furnished to Ito' 

counsel for the parties. 

Sd/V1t[ 0 4A1RSA 
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'1 0  
Ryn I arr 	/ 

:irIt 	fJ1(1:% 

/H I 1)1) / 

H?r J507 :7 

I 

Ti t 	i11i1 Su 	intcnc(cn1, 

M.ode! HosçitaL 
1ini1ovces State In1ura.n(e lorpoiclt1Ofl 
1dDO1a, (iiw,hti..78 022. 

iuh:- Rcqucst for coniphancc of the Hon' htc 1 rihu.naJ.s or.ckrthtcd 
v1.( tI. I . .! 1 200" ill 	.A t'it. 2 17!200 I 

2, 	!T,I'i'/' I.. 

4. Di. Nisliuil f4dian 
Dr. Jivi kr (..iwni 

(1. Dr. Apurtt Ni. SiikhI. 

Dr. 'I'mnu 1's. t1iuvcui. 

l?r Rhi}wn 1on sofl, 

¶!. Di, }Thbi.n Tuniung. 

12. Dr. KrI'i kIihi. 

i .). [)i. Clianddii C1oud1iu.vv. 

H flr F)pik (ThncI Prlthorn. 

D. Dr. (Ms) mandirA sarnia. 
1". Di'. Ajil. 1r. Sarrnit. 
IT Dr. (Mr.$) Kanan Rora. 

	

19. I ) . ( 	) J, H II E 	Ili .'a 't 

(AL) ave voikJiig is uwd.IciI c'10..ers In LIe ESI Mc'de! Ho.iitaL 

t4c'It(IeI. (,I1%V1ht1-22, Accim nnitr 01P FMj')l0 .%_V'P'5 ihti ,tncurc1ncI 

	

Ii tr Tbi 	r' rin 	t ti in frnrn I nv t. of A c1ni). 
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the' tItfUt Jt'fl (i 	(IIPIt(. I *f(t 	itthv t(t(Ot t' V(liJ t)LuI the 

Irr.j 11 in! vIiijt, (ii',in. I.r No. 2 i/ ..()(I. IF .)/\ f'Jo. .117/20).1  was 

ier,ud to t,rdEn :) I1t01It11i tiiin V.e.I. L'.(J,.UUI for tflIpJtUfl.fltdtjOfl ot the 

jlftInwnI intl ot.er 1 lot$ 0101 I.i . ; r tl In l.A NJo. 217201)1 WhU p;ccfn 

(lie ;iit.l ni tier the (u7i lot the E. IC had :u hrnilted. bt'iort' (Iw Honhk 

ITHIUlldl that rt iou(Ipntj We judened a Vr!t l'etition (fiiEin no. 5402 -  dated 

I 	10(fl h.fork (1w Hon hh I-I igh- Cout t. In this oni.wt'tion I hvg to S ~ly that, a 

e.t I 	1r.td', teen filed bI w I: OW fle,istr uf the ! loriblu Cautuli Iligli 

kUt t t'\ fin' nit t'r9i.twd. lOt d iid l'olwlJ of .uis Iit'nts. But sur rNni no t:upv 

of (1w wr0 w(ition as sti l I a l'o ut  was served upon the  . avta (or. Mcma er, it 

W it PHitien wi filid 	e, 	in 22.O.2O07 but (lie ;aid 

litattut Jtn' 	itel 	t.'l f.'euii Ii.It'd let 	 Ii.tyji 	till ilate l it 	tin' Hittible 

erttort' on an int!uir\  it is ltaint that the writ petition is 

n  S u c h 14 emm  1% ao iit !.hl 	'f'te the Eltm't'li' Itigh Tu t. It is 

ti i'e itt'ii•tI al HS Nla, IIIII( Ilti' jtil 	,ts,,( (tilt1 t'rdt 1% itS j'tset'tl w. 
, 

lv l'sii.k 1)11 

I f) II'U wi (Ii it dirIi m to wrillikte Ifie el.16'rP y  tr ist of ith,orrtion within a 

ri 	ul 	i: inctithe 	unt !ie 	i.1 rei1t 	'''.'' •f Op , urJe:. But 

Utt.'i ttfIet Slit 'r\ I1d 	'S 'it5k'U' IJi'.' 	orrS'Jation SttiS'l1t exleinkii ol tiie for 

t 1 tEI4 	•r'Lt'r 'tafi t) •I) I.2 ( Wtfi 	ant I ammil""lu ISO wa s  

tdS'd !' !f1. larn'd 1riI ,.l.tlaI en the ossu rance uf the L11 Ciç61ation for 

itItfhflIeittdl lit) • 

 

IS  attit 	ft 	tin' 1 t.ihu,ial Jo !(ase(t  to traht anotlwr 

. 
fit I(Ilfi4 I4I!t "! ti. .1 ftr II.H)' 'it  I 	 that alt! ough a writ 	has 

I i!.l 	th. 	 ttrt f'' 	!!e '( 	t•t't'ttfl' 	hut no 

t ,i:f\ s- (In 'ei'\ s! 	'' 	t'''tt,'ti Ic tits 	1vt'aer ev en after a 

''I ttg't' 	than 	it" jn.tith 	It 	ak 	t'.trffl vu 	iu't' 	0'tt !b 	Atki'q alt' 

I 



• 	 — 	 • 	 •• 	 • 	 •- 	 V. 	 - 	 • ••V, 	 V  

fl i ( h 	 222"I 

Ol in 

Hyr 	 7 

IA(AI 

fl 

.f 	- 	 . 	 Hf 

_itrk 	tkit:t.ts of the writi't'titit)I) )it, J)(( 	t't been rtintved ji' 

tHpoi1tk•n'. 

III h' c!!'r1!mstr1n('(s ctat:pd ahove. vim are rpqtpctd to kindly c'rve 

o f the 'ri etiftn to the (avetor. it is tutrther requested t6 take essa 

JtVt L,i 4ejj,ti,ttIjui, uf,  the Iudiitciit alld u,th, 1,4 tJ, 	Lf,1JIed 1iiI'001 

daled 0 11111 -4 101 	hi It /\ r\J1. !47 I ;'( LI 

A (•u()' Of t1w order (VL ted 	2.tft), pflSSe( 1W t hr I€) nwd I rlhijniil Is 

. I;u oticlmoirl for your rekrunr4' 

This ii for vour Infin.ition and ) 

H 
M.N1K i.HANI)AI 

I 



zg 

11i Sto  
['t 4 	 ADMINISTR?TIVE TRIBUN?L GUWAHATI BENCH : 
coatral 	 JWAFUTI - 7810050, 

C0nrnpt Petiti°n N0 . 14/2007 
(Ariing Out Of M.P..IP. 24/07 in 

A. 247/2Cc4 ) 

Dr.Pranjit Barman and 18 °thers ...Ititi°ner 

- Versus - 

Dr1,Mrs.Sudha Pillai and 2 0thers ...Alleged C0ntemners 

SHOW CAUSE ON BEHALFUF THE ALLEGED C'NTEMNERS NUS. 1,2 

AND 3. 

i j
,Kam1esh Kaira, 

D/° 	bh44 1' kt1, aged ab°ut Ci 	years, a 

resident Of  

presently serving as Medical 

C0mmiesi0ner, Empl°yees State Insurance C°rp°ratl 0n at 
V 	'Panchadeep Bhawan', K°tla R°ad, New Delhi - 110002, India, 

d0  hereby s°lemnly affirm and swear as f° lr'ws :- 

1. 	That I am presently serving as Medical C°mmjssi°ner, 

E.SI.C. at Panchade ep Bhawan, Kt1a R0ad, New Delhi-

110002, India and I have been auth°rjeed by the Alleged 

C°ntemners N°s. 1 and 2 viz; Mrs. Sudha Pillaj and Mr. 

abhat Kurnar Chaturvedj t o  file this sh°w-cause On their 

f as well. 

ATthSTED 2. . 

NOTARY PUBLIC, NEW DILH1 

,fl2 DEcZoo 
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e.ncti 
2.. 	That the Alleged C°ntemners NThasrecev 

the n0tice from the Central Administrtjve Tribunal, 

.iwahatj Bench in C0ntempt PetitiOn N0 . 14/2007 On 18.9.07 

al0ngwith a c0py Of the °rder Of the learned Tribunal dated 

29.8.07 and a c opy Of the c0ntempt petiti°n. The Ministry 

Of Lab°iir and Empi°yment vide letter N. 
I S-380/6/52/2 0o7- 

SS1, dated 19.9.07 addressed to the Direct°r General, 

Empl°yees State Insurance C°rp°ratj°n, New Delhi rejoeted 

inter alia to file a c°mpljance rep°rt in this !-Pn'ble 

Tribunal. The f°1l°wing c°mmunicatiOns have relevance 

in the matter.. 

Central Govt., Ministry Of Lab0ur &Empl0yment's 
letter N0. S-3 8016/52/2007_SS.1, dtd 19.9007. 

E.S.L.C. Hd.Qtr's letter N0 . 

C18/11/9/201..Med_4, dtd. 9.10007. 

-d°-'.s letter NP. C-18/11/9/2004Med_4,dtd. 23.1o.07. 
0_ 

letter N C18/11/9/2004_Med.Iv dtd, 1.11. 107. 
-d°'s letter N0.. C18/11/9/24_MedIvdtd 2.11.07. 

In view Of the 	ab°ve c0nfljinjcatj0ns I am 
auth0rised and c°mpetent to swear this affidavit on my 0wn 
behalf and On behalf Of the alleged c°ntemne'rs n°.1 end 2.. 

C0pies of the af°resajd cOmmunications 

- Of the vt. Of India,dtd. 19.9.071 

ESIC Headquarter dtd • 9.. 10.07, 23 • 10.07, 

1.11. 07 and 2.11.07 are enc1°ed Ieret° 

/ 	 and marked as Annexure - A,.A(l), A(2) 

4k(3) and A (4) respectively. 

STED 

.7 NOTA'TRY P7uC, BW DRSI .  

2DEC2UQ1. 
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3. 	That On receipt Of the c0py Of the c°ntempt peti- 

-'t i°n fr°m the !ieged c°ntemner n 0 . 1 
4- 

I have g°ne thr9ugh 

the same and have underst°0d its c 0ntents. 

That save and except what has been specifically 

admitted in this affidavit, the dep°nent respectfully 

denies the rest Of the statements made in the contempt 

petiti0n.., 

That with regard t0  the statements made in 

paragraphs 1 of the c0ntempt petit j0n, the dep"nent d°es 

not want t0  make any c0mment On the seine as this Hn'b1e 

Tribunal after c°nsidering the grievances Of the petiti0ners 
in O.A. N0 . 247/04 passed the judgement and 0rder dated 

3..1. 2006., 

	

6.. 	That with regard to the statements made in paragraph 

(first üb-paragraph Of paragraph 2)' of the c0ntempt petiti°n, 
the dep°nent d°es not want to make any c°mment as the same 

	

4, -- 	'-- 	1 -''S 
thie H°n'ble Tribunal after c°nsidering the grievances 

Of the petitj°ners in Q,A.N0. 247/04 and that Of the °fficial 

resp°ndents in MP.N°.12j/06 (in U.A. 36/06) passed the 

°rder dated 8,2.06 vacating the interim °rder Of status qu0  
f°rthe purp0se Of implementatj°n 42f the H°n'ble Tribunal's 
0rder directing that the applicants in °.A.36/06 shall not 

be repatriated and also expedite the 0rder Of implementatj°n 

dated 20. 11.06... 

AT ST 

JOTARY Pdic, NEW DELHI 

.12 DEC2001 
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" bflCf dated 20.11.06 passed in O.A. 

The dep°nent, h°wever strongly and et°utly 

denies the rest Of the averments/etatements made in 

this sec°nd sub-paragraph Of paragraph 2 Of the cntet 

petiti0n. This dep°nent states that It is not c0rrect 

to allege that no act 10n has been talcen t°wards Implemen-

tati0n Of the 0rders Of this H0n'ble Tribunal because 

Of the f°ll°wing reas 0ne : 

(I) This dep°nent states that vide Abe°rpti°n °rder 

N0. A37(i8)-1/2005Med,, dtd. 17.9..07 Issued by 

the J°Int Direct 0r (Med) for Dlrect°r eera1,E.S.I.C. 

at Panchdeep Bhawan, K0tla R0ad, New Delhi addressed 

t0  the Medical SupErintendent, E.S.I.C. 90del H0spital, 

Belt°la, Qiwahati-22, Assam, the instant c°ntempt 

petit i°ners services as D°ct°re have b€ en abs0rbed 

in the E.S.I.C.mOdel HOspital at Belt°la, GftwahatiAseam 

with effect fr°m 1.1.2006 in the p0sts Of 1M0  a6efg in 

the pay scales sh 0wn against each Of them subject t° 
the °utcrne 0fthe wrlt'petjtj0n pending bef0re the H0n'ble 
Gauhati. High C0urt registered as W.P.(C) N0 .. 3464/2007. 

In this 0rder Of abs°rpti°n of 15OctOrs viz; c°ntempt 
petjtj°ners N0s. 1 t° 9, 11 to 14 and ig t°telling 

14 (f°urteen) numbers wh0  were abs°rbed as 1M0-Gr. II 
in the ESIC time-scale 0f pay as menti 0ned therein 
against their respective names. But the 0ther 5(five) 
petiti 0ner (wh° were falsely made c ontempt petiti°ners) 
were n°t inlved in the matter. This is because  

the cntempt 
* A 	ATIiSIJD at.. 	• 

,7 	NORYPUBUC, NEW DEUII 

11I2DECZUQi 
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the c°nteipt N2xx±4X pet iti°ner N0. 10 Dr.Mz  gunabhi 

Ram Sarma has already attained superannuation On 31.1.c4 

and has retired fr°m service vide °rder N0. .7 Of 2004 

c°mmunicated under N. 432A-110/11/1/03..EStt329_336 

dated 30.1 .04 and the releasecer.ifjcate under N. 432- 

A.-110/11/1/03_Estt. 376 t0  398 dated 07.02.04.. 

The c°ntempt petlti°ner N. 16 Dr.Ajjt Kumar 

Sarma, C°ntempt Petitj°ner 'N0. 17 Dr. (Mrs.) Kanan B0ra 
and C°ntemp* petit i°ner N0. 18 r(Mr. )Makan Sarrna wh 0  
were On deputatj°n from Assam G°vt. were withdra,n from 

deputat°n by the dvt. °f Assam vide GPlit.Notification  
N°.GLR..153/203/43, dtd. 13.10.04 al°ng.wjtj, an°ther 
D°ct°r viz; Dr. (Mrs) Mala Hazarika) jssd' by the J0int 
Secretary to the Vt. 'f Assam, Lab°ur and Empl°yment 

Department, DXspur, wahatj - 6. 

(ii) Again vide letter N0  • 432 -A-2 3/11/1/2 003-Estt .2100, 

dated 29. 10.07 issued by the Deputy Dire trAdn.) 

for Medical Superintendent E.S.I.C.MOdel H0spjtal, 
Belt°1a,wahati - 22, Assam has inf 0rmed that the 
c°ncernd D°ct0rs have resp°nded tO the absOrption 
0rder dated 17.9.07 by giving their acceptance Out 
Of which °nly 3(three) D00re z; (1) ar.fs.) 

0. 
( '4 	)E) Sangitha Lahkar, (2) Dr. (Mrs) Hiranmee Sarma and 

(3J Dr.. Mrs) Parinita Hazarjkathe c°ntempt petitj°ner 
N0. 19) have given unc°ndjtj0nal acceptance Of the 
abs°rpt i0n °rder dated 17.9. 07 and °thers 	. 
have given c°ndi,tiOnal acceptance and °ne Dr,D.C. 

t B0rb0 (C
)ntempt petitj°ner NO. 14) reqtiected 

fo 
ATTFsED 

4 	 NOTARY PUBLIC 1  NEWDWIJ 

12 DEC2.Q1 
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f°r giving extensj°n_O  3(P 	 flth5 time with 

effect fr°m 26. ±0. 07 f°r exercising his OptiOn Of 

acceptance as (3.D.Ms. in view Of earlier °pti°n 

f°r abs°rpti°fl as Medical Specialist in E.S.I.C. 

as per his letter dated 27.2.06. 

c°pies °f these c°mplianCe 0rder & 0thers 

dtd. 17.9.07, 30.11004, 7.2.04 0  13.10.04, 

and 29.10.07 respectively are encl°eed 

hErewith and marked as Annexure  

B(2), B(3)and B(4). 

(iii) this dep°nent further states that against the 

said judgement and °rder dated 3.1.06, the E.S.L.C. 

filed a Review Petiti 0fl N0. 4/06 which was 

rejected by circulatifl by this H9n'ble Tribunal 

with°ut hearing the review petiti°ner, for 

which being aggrieved a writ pet iti°n has been 

filed on 4.5.07 bef°re the H 0n'ble Gauhati High 

C0urt which has been registered as w.P. (C) 3464/07 

and vide °rder dated 1.8.07 the FlOnoble. High C 0urt 

adj°urned the same f°r s 0me technical 0misei0ns. 

Acc°rdiflgly the E.S.I.C. Auth 0ritiee filed On 

8.10. 07 3 (three) Misc • Cases ; One f 0r impleadment 

Of the E.S.I.C. as a party in the writ petiti°n, 

One f0r amendment Of the writ pet iti 0n and 

an°ther f9 r stay Of the °rder Of this n'ble 

Tribunal dated 23.5..o7 passed in M.PN°. 24107  

( in 0 .A.247/04) vide... 

ATSED 

NOTARY PUBLIC, NEW DELHI 

ft2.DEc2oo ,  

}*) 
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GUWCIatj Bench 

(in 	247/04) r±de filing Ns. 3852/07, 	53/07 

and 3851/07 dated 9.10.07 bef0re the H0n'ble High C0urt 

which are pending disp°sal. 

C°pies Of the H0n tble High C0urt's 

°rder dated 1.8.07) passed in 

w.P. (C 
) 

WE 34 64/07 and 0rder dtd. 

2:3. 5.07 passed by this H°n 'ble Tribunal 

2ii in M.P. 24/07(ln 0.A247/07) are 

encl°sed herewith and marked as 

Annexure - C and C(1) respectively. 

That with regard to the statements made in 

paragraph 3 O f the c0ntempt pet iti0n, the dep°nent d 0es 

n0t want to make any c0mment Q the esine as this H0n'ble 

Tribunal after c°nsidering the grievances Of the pet iti-

°ner in M.P24/07(jn 0.A.247/04) passed the 0rder: dated 

23.5.o7.. 

That as t 0  the statements made in paragraph 4 Of 

the c°ntempt petiti°n 	 the dep°nent respect- 

fully denies that neither the dep°nent n°r the alleged 

c°ntemner n0 . 1 and 2 have with One Or 0ther pretext 

deliberately and wilfully ad°pted a delaying tactics in 

implementing the judgement and 0rder dated 03.01.06 

passed by this H0n'ble Tribunal in O.A.247/04 as alleged 
in the cO'ntempt petiti 0n 

The dep°nent states that the deponent has 

already c°mplied with the °rders of this H°n'ble Tribunal 

vide gbsOrptiOn 0rder dated 17.9.07 (Annexure - 

abs °rbing 

• 	
AT1Eb 

* NOTARY PUBLiC, NW DL 

•2 DE2O7 
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bs°rbing the c°mtempt ptitOfl 	wibeffc 	0m 

1.1.2006 making it subject to the 0utc0me °fthéèhding 

writ petiti0n in the H°n'ble Gauhati High C0urt in W.P.(C) 

N0 .. 3464/07 filed On 4.5.07 (filing N0 . 5402/07, dtd. 

22.5.07)* against the judgement and 0rder dated 3.1.06 

and the disrnisal 0rder Of the Review Applicatj0n N0 . 4/06 

n 2.3. 07, 29.3. 07 and 5.4.07 respectively by circulati°n, 

by this H0n sble Tribunal. The details Of the abs°rpti°n 

has been already stated in paragraph 6(1), 6(1) and 

6(111) respectively herein ab°ve, which needs no repetiti°n. 

The said writ petiti°n came up for m 0ti°n hearing On 

1.8.07 when all the parties Including the c°ntempt petitioner  

-s earned Adv°cate was present and when the H 0n'ble High  

C0urt granted adj°urnment because Of some technical 

0misei0ns resulting subsequent filing Of 3(three) Misc. 

Cases by the E.S.I.C.Auth°ritjes vide filing N0s.. (1) 
3852/07 0  (ii) 3853/07 and (iii) 3851/07 0, dated 9.40.07 
f0r irnpleadent of E.S.I.C. as a party, f°r amendment Of 

writ petlti 0n and for stay Of the °rdere dtd. 23.5.07 passed 

in .P.24/07 (In '.A.247/) all Of which are pending 

disp°eai bef0re the H°n'ble Gauhati High C 0urt. 

It is pertinent to menti°n herein that the dep°nent 

and the alleged c°ntemners n0 .. 1 and 2 are all willing t° 

give effect to the abs°rption °rder w.e.f. 1.1.06 

but the judgement and 0rder dated 3.1.06 passed by this 

H°n'ble Tribunal shows that it sh 0uld be given effect 

fr°m the date f j°ining Of the contempt p€titi°ners 

• 	 which the writ ... 

ST 
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T 
which the wr.t pet it]. 0n hap been filed in the H0n 'ble 

Gauhati High C0urt, which is the °nly p0 int t0  be 

decided by the Hn'ble High C 0urt, as prayed for by 

the E.S.I.C.Auth°rjtjes& L- 4tt 
,- 	-I_Wzvx (ott -. 

Meanwhile the c°ncerned c 0ntempt petiti°ners 

have submitted their c°nditi°nal acceptance Of the 

abs°rpti°n °rder dated 17.9.07, except 3(three) D0c0t0rs 

(including c°ntempt petiti°ner n 0. 19) wh0  have given 

unc°nditi°nal acceptance vide Dy. M*g&t Dlrect°r 

(Admn.) for Medical Superintendent, E.S.I.C. 

M0del H0spital, Belt 0la's letter N0 . 432 -A-23/11/1/2003_ 

Est t • 2100, dated 29 • 10.07 (An nexu re - B (4) ) addressed 

to  the alleged c°ntemner n 0. 2 (Direct°r Genera1,E.S.I.C, 

Headquarters °ffice at C.I.G.Marg,New Delhi -. 2. 

M0re0ver the letter N0. S-38016/52/2007_SS..1, 

dated 19.9.07 (Annexure - A) issued by the Under Secretary 

to the dvt. ''f India, Ministry Df Lab°ur & Empl°yment 

( 5.5.1 Secti°n) Shrm Shaktj Bhavan, New Delhi, addressed 

t0  the Direct°r General, E.S.I.C. at Panchadeep Bhavan, 

CIG R0ad, New Delhi states am°ngst °thers that 	a 
c°mpljance report in 	 bench is t 0  be filEd 

under intimati0n t0  the Ministry. 

9. 	That as t° the statements made in paragraph 5 Of 

the c°ntempt petitl 0n the dep°nent respectfully denies 

that the instant c0ntempt petit 1 0n has been filed 

b9nafide in the facts and circumstances f the case 

and hence the same is liable tO be rejected and dismissed. 

/ 

'1 
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io. 	That the dep°nent L-?,ot respectfully submits 
that the prayer made by the c0ntnpt petiti°n€r in the 

c°ntempt petiti°n alleging n°n-c°mpliance O f °rder dated 

3.6.2006 passed in U.A. N. 247/04 is n0t a true fact. 

Besides there is no wilful n°n-c°mpliaflCe and/°r delibe- 

rate vi°lati°n of the °rder aeted 23.5.07 passed in 

M.P.24/07 in 0.A.247/04 by the dep°nent as well as by 

the alleged c°ntemners n 0. 1 and 2 as alleged by the 

c°nt€mpt petiti°ners. M°rE°ver One Of the c°ntempt 

petiti°ner viz; r. (Mrs.) 1parinita Hazarika (c0ntempt 

petiti°ner N0 . 19) has submitted unc°nditi°nal acceptance 

Of the abs°rpti°n °rder dated 17.9.07 and c°nseqnently 

the stand °f the c°ntempt p€titi°nere are false and 

• 	self c'ntradict°ry - 	- 	more so when the 

writ petiti°n in the H 0n'hle Gauhati High C0urt in 

the matter is pending vide °rder dated 1.8.07 passed in 

w.P..(C) 110 . 3464/07 by the H°n'ble.High C°urt vide 

Annexure - C. Again thé supp°rting affidavit Of Dr. 

• 	Pranab Kumar Sarma, the c0ntempt petit i0ner n0. 2 made 

in August, 2007 is also queeti°nable mainly because 

• 	the signatures Of all the c°ntempt petit i0ners numbering 

1 to 19 were not taken in the Vakalatnama annexed theret °  

bef0re filing -she instant c0ntempt petiti°n as the same 

has been signed by Only ab°ut 1/4th Of the petiti°ners 

°nly and petiti°ner n0 . 19 had already given her Un-

c°nditi°nal acceptance Of the ab°rpti°n °rder dtd 

17.9.-07 appaant On the face Of rec°rde(Annexure-ff(4)), 

and as such the sar1e is false, misleading far away from 

truth thus 	 the affidavit is unbelievable. 

ATSØ' 	110.. 
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That the dcp°nent respectfully states that 

he is a reep°nsible Ufficer  Of the Empl°yeee. State 

Insurance C°rp°rati°n and has always sh0wn highest 

respect f°r any °rder passed by any C 0urt Of Law. T 0  

the best Of the dep°nent's kn°wledge, the dep?nent has 

not wilfully and deliberately vi°lated the °rdr passed 

by this H0n'ble Tribunal as alleged in the C 0ntempt 

. titi0n.. iwever, if the H0n 'ble Tribunal 

that the dep°nent has vi 0lated the °rder 

passed by this H°n 'ble Tribunal in any manner, the 

dep0nEnt begs unc°nditi°nal ap0l0gy bef°re this H°n'ble 

Tribunal and begs t o  be p2ltL fr the same. The 

dep°nent further undertakes to d° such act Or acts 

as y°ur L°rdships may deem fit and p°per in the facts 

and circumstances Of the case. 

That the statements made in this shOw cause 

affidavit and in paragraphs 1- 	—4, 

are true t 0  the best Of my kn°wledge, th°se made in 

paragraphs 5 , (4) 	 are true to 

the rec°rds, which I believe t o  be true and crrect and 

the rest are my humble submissi 0ns bef0re this H0n'ble 

C°urt. 

And I sign this affidavit On this 64~) day 

Of . ; 	 : 	 2007 at New Delhi. 

J*i 
FIN N0i Identified by :- 

• 	tkkatcL, 

DEP0NENT 

(. 
Adv0cat e 

S°lemnly. 
• 	 .1 

 AT WED 
NOTARY PUBLIC, NEW DELHi 

Nat 
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S°lemnly affirmed and declar re 

me by the ab°venamed dep°nent, wh 0  is 

identified by Mr. 

Adv0cate 0n this the 	day Of 

, 2 007 at New Delhi. 
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r! 	r 	orpI. 	cii t;1''' 	rijc:cr 	ii su' 	'; 
'. L' i' ji1anc c 	ar:Ir,ce 1r'rt' 

CpP 1. 

•• 	Hndic1 Su% 1riL1dlzLt its a.(JVE4 d to COr.vy thu dQCS(OI' of t:'ic 

cf.rrtpCtfAt Au 4:horfty to asirb them by iruiitir.g tho post in which t!y 

the pay Ecale of that pct ckr; uncon d it- lonai cxceptance cf thc. ab- 
cc; ii,riUrg. 

2. 	rl, 	.Qdca1 5uçorLrtendeflt will  also ca.'i 	'inIt.1 esiption fr'rn t 

zi Doctors and ftr..arc1 ti 	 tc rjovt. f or 	:.r1pance 

	

:'upiit 	 vn ty . :.'r k ei.t 	)i 	 in th 	r'i: n 

n1ch they ibnothed on th date of r. rpttoi in con JOn with tti 

cc,nor,od D. tIrOi (F'n.) / As(stent 1rs,ict (rtt.), as tho.i ce may b. ani 

riisriiIL t}. i t, j . amb fcr thu epprQvai vf the flr,:.ial CthruracLoncr. 

Mi'ili:& 	 hi 1%1 1.R o t1t,.id 10 .*r1te Imm adla taly ixi i,hi 

wt.. $-r. obt 1 n 1  tho CcnfIck'it!:i Rc1"i:' 	V trice Clear rc* and Svilor i ty 

Ir : 1 •q 	4;1 	c!4{o.%f r bn3 rptlon In rpa' 	Ii tiu:., Doc'ci ,  b .'(i 

t 1i . :xc'rbccJ 

 

On r.lrIQrity. 

'rho x.9 r3Ic k j aNrIntc?tJI?nl. 1TI.lr tii 	b 	to 4- h9 .TCJ!Odgi 
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Ai th 	thn 'C:' r. 	b 	fc Vrc,rtiCB 	uj Le C' 

 

.tt'i •..) 	r 	 - 	 — 

F 	.•' - 

t.1adki4 	
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ss 	th 	Gv '. i F or t} 	d.i 	of borpU" IM., 1'/M% h."j1t1 1 

f.r 	rv Iv$rig i i I rsi :iti puy ti -hn Uryle of p'y f1:c.13tn 	it rn-y
41  

tvr'.i'd -t3t 3y dri 	t 	rc.gti.'i 	hki undQr tho Ztht C'vt.. ihoud 

hr 	 at vho -Lime ef ui: tlo. 
Y;ur faithfully. 

:. 
c1•  

For Dir'.ctQr Gonal 

Ciy Lo 

I. 	Thct
Ir. Liøn. 

he Adcl. Cor,'ir3:irOfl9r (1'1,/. 	Er.I!1 / 	Rr I). EIC. 	Dff1O?. 

ti ll  s fl.,Id ('r is tcrrrst Li':ri. 

Thts 
 

11 	Th' l)ii'c'trr 1J1c.CkjIrl4) it;3. Hqr. O(ft. Js' Oilst. 

fh' 	
1i 

	

Rojksrzi Ditt'.). FIC. R.gic d OCr', Gv,ht.ti, Az'sa 	for' 

ifor rr u U r. ri. 
i1'i'k t)trtcjr (VIir) (IZ), E3CC. R.O. 
Zy. f1 ir r h,r (Vln.). £l' ,1SsJ1InC. 13ottc4, Cushi1ti (or nf',r ;st.r. 

n.i iry actlorl. 
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,P 	GOVERNMENT OF ASShM 

	

/1
t' ; JLAiOW AND EF4PhOY!!ETIT D EPARThENT 	- 

slim 

	

flY _1IIL (OVfllliL. 	 II Lk 

1: 	 Ii 0 ! 	E I  
4, 	

•, 

	

th O (;t 011_ 	 ' 

rlO.GLIt. 155/200.3/'43 	in the lriteI'O 	of public Jevvlc 

Dr. A.K. arma, t4 & 
11,OI, Model iopital ESI Corporation, 

I 1"l r Who Wn3 (1C1)Ut(2(l to the MOdOl Iloripitni vido this 

S 
MotifiCatiOn flO.GLR. 121/2005/8 dt. 10_11_2003 is 

hire 	Wi.t h1r;Wii tron (eputz1t 1.fl. 

(1/- Cr R, lio) 1i4a , . ,  
' b- d lli t :ecy. to Ue Uuv t; • If AflIfl, 

it Eip1oY UIi'Lt t 90p it • 

flO.GLfl. 	3/2005/1_A, 	DntCd Dl5pUr, the 13th \Oct 'On. 

'•' 	- 

1 	'I' Ii' 	I " p ii y 	14' 'd i iJ. C omm I 	t I 	r, I 	1 	I'fl I .t Ofl • 

I' ri 	Ie1 IthnW:ttl, jcot in U oa(t , N(W IYr'I 1. 

2.. The 	I LIi: Dire c I ot', E I 	
1,0i':ttiofl, AfiflhTI fin iitfliiidflt 

uuw31t1 21 . 
plic MediCal Supdt., Mo1c1 11ospitI)-. ESi CO1'1)Orati

011 , 

]I'I.I i>ilt 	tVIf(t 1.-2. 

The AdmilkiS Ii'aU ye Mod Ic ni. Officer, 
	ALRm, 

Zoo Narei fload, Gulat.2L 

to Minister, 
Labour & ErnplOYmh1t, 	

DiSpUI' 

- 	
. •

Tho AccountOnt General (AJ) jssnrn, Mald3Ifln011, ItjiioiLtI 

c,1wrhnt1-29. 

5f 	Di-'. A.K. 3tiL':fsa, 11 & H.O.J. Mcxlul 1IO4piitti, Ji 
C'i't' 

tiozi, I3i1tO1, GuwnhritI-22. 

fly 
/ 

J0111t SOCY. 
E'th Govl. of A1sarn, 
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Nat ic of the Doctor 	Content of theil !cc.e1nce lettet / 
rcpresel!tatao; 

iirt(Mrs) Sangeeta Lahkar - &ibrnitod unconditional acceptance for 
absorption in FSII' we.f.01-01-06. 
Requested to exIuide their from, close 

1 	1 	- si ibject to out cowe of 'W P. No. 346'l of 
• 	••' 

 
2007 °  i,;e Iv' 	nvcr lOn a patty 

- 	- 	to the cme. 
I )u (fA"; ) Hii at1I1y(e 

ir I V1i s) rarinita 1-lazarika 

"(4  / 

c, 

• 	
•,,• 	' i. 

S/He 

I 

- ..•ff)_ - - - 

Su6nit1ed ijnconcIution,l acce ptaric 
I';i)1I)lnJt1 in 1T;l( V/ 0 101-91 -00 

d - 

I -.  

'I. 

/ 

I 

1 	 ESIC MODEL. I IOSPITAL  
4 	 L3ELTOLA, GU'AHATI-22  

/74 	)' -, >111/I '2O'fl-tt 	 1)ated 29 I 0-, 0) 

11 e Duectri (3eneral, 
EEc IC Ilqis.OIIiçe, 
c;v; Marq, Ncw 6eIhi-2. 

- A(;orption of State GovL DocLors in LSIC w.o.f. 01-01 .•200G working in EIC 
Mbdel Hospit;.l, I3oltola Guwahati, Assam. (Subject to outcome of W.rJIO 316' 
or 2007) : Forwarding of acceptance letter I roprosontation as stibniifIc.d 1y t.hi 

201 flOS Of deputationist Doctors for I-l4I's. approval I consideration / diton. 

I Ir I 	I Iii''.  kIIc!r no, A-37(1 8)-IPOOF-Med V1 I 	d 17 0:-200i & Ii ii offlcr ht1er of (VCfl 

j No. d(d. 03.10•07 

l';I):led 

I (fl!i' iofei to this office Ieuer of oven no. did. 0-1 0-07 & I-lqrs.kl!or No. A- 7( 1 ) 
i/200 Mcdvi dated 17-09-2007 on the above rnentioiv?d subject, iheiin 'i 	Iqis's 
ndvi';ect nil I 	2() No: of Doctut s on duuta1ion were informed about the Hqi's deci;ion 01 11)011 

absorpion in [SIC w oJ.01 -01-2006 
in ru'.f)onse lo this office above letter d.tei riO- 1G 07 all lhc iinci 	 •r'-'Z 

dr , pi diou h;uve St iI)iflhtiCd their accopiancc iIter / wprcsonIitu. I 	id,e'nq 	' 1  

I it iii 'r its / slalement as mentioned against then ciame - wlii(1 I 1I e forwaided 
1)1' jit II i( )V 

( )( I1 kind infot inaiion & Further neccsary ;i1iot i 

I. :iI.i 

b­%," . (.';ir ty o' 
tue ) A.No.;i7":4 

• 	I 	. i, 	'I 	I 	:: 

tlIt 1.1 ,iII I 

	

• (.4ncih. 	;i;) I,.; -. 

I lqri; ifi' of 	jE'Iflt 

ifl€?fl 	:1  tI,t 

•'.'1' 

,i:ii 	ill 

-_ C, Pi) '•1!l-. 	2 1 tt.1 

V,11 1 01 •i 	f' 	I'.! 	'•.:'.i . 



/ 

i 	I 1 	Iii bora, 

, i. 	. 

Uor doloi 

H 1eqiiested for aiviricj t?XteflSIofl 3Months ,.. I iqt 	Ittt", 	-'Jo I 1 	11 

time W.P f 2(3- 10-C 7 for sxriiing his 	)tl' - 	11 ( ;LIl' - . i','2i 

of accept n'e as GDMO in v;ow of his Md 	'/1 .i!i 2U- 	07  

earlier cpl(on 1n 	loi ption os Merfic.I  

Sacciatist in E-.SIC as pci his letter dId. jectotnry. I aIn it 

27-02-06. eni 	toyn itt 'it GovI 	ol 
Assam may plü/ise be 
(fCI red to 	ilni tq will i 

offi;ü l'tt 	N'•t 	4:12 
A 1011/li! 

•t 	rttd 	03 	10.07 
II. 	1;'!1t.Iltl I 	tii.i 

I 	: 	IitIi(iit, 	i 

'aity In Inc () A 	No. 

Requested to grant benefit of absorption DrP Kl3oidoloi is a 

w.e.f. 04-04-03(instead of 01-01-06). party in the 0 A No 
247/04 

', 	if)  
i:rI 	1vu -' r.Ii 

1 	40 	1F,Ic 	r'ft 	fTS) I;; 

t'hc 	t;I,',r 
I 	he 	tijit ii .1111)1 	I;t 

V(Ii kit'ij.'1t 	II 
t:cItrI  

/ 	b If 4 	4 	( 

a'(I  
I 	11IIIt" 

1. 

10 
Ii 
12 
'3 
II 
I fj 

16 
IY 

1) 

- — Dr N K Gogot 	- 	- 	 — 	- -do- 	- 

.A s) Savita<otoky 	 - 	-• -do--- 	 - 
A)i ftK Garma  

?' f; 	 r! 	

.. 

uRJira S 

Pt
r /.K,3aikia , 	. 	----------------- 	- - -do--- 	...• 	 - - 	d0 

- 	.----------do 	. - 	
I 	

. 

r 	.Choudhury 	 - _ -cJc -_ -  - 	._ 	. 	 -ch'• - - 

ti 't4 M.Das 	 • - -do- - -  
1..  1)1 	11JVII - 	j 	I'!cII Ijifi id 	I3diZ'i I .. d 

4p1 ;1 K.t3huyan 	 ......... 	-- -do- - .......-- - 	 - - 
	(WI -  - 

Ut 	i':iiijiI 	Risi!nii 	 . 	-- 	- 	. 	.. 	- 	 LII 

DrE3iicsh Banikyi 	 -do- 	 I 	, 	. 

Di (M1;) Sikha Sarma 	 - - 	do- - -, 	 - -- 	- 

IIi (Mt;) Karabi Kalita 	 - - -do- 	- 	.  

(Jr K.iI ic'i Tumtinq 	 - - -do- - - 	 - 	-(to- - 

1)1 	1 thaI 	n Rotin 	•, 	. 	. 	
- -• -(10- 	-........- 	I 	- 	. 

/ 

- 

C 

.5., 

'p 

-: 	 -- •- 	
--- 

[ S  



lilri liii;iliy. it is ifot 1110(1 that this offiCe I ins not yet receive' Ii in i Govt 	1 	SiIi1 ii 

/ 	
VujiLttn;' 	lItillC(, ACl 	l la( S years C0II111lii%LllIfJ fiuiii 200203 	trl'i 	nniy 

i Nfl 'Id VI( Il' tills of 1ice letter vide tlir office letter of even no 	Dtd I 07 07 di' I  

11) 2007 (I nider ii itiiitation to H(lrs Office,) 
1 hit; issues with the approval of the Medical Superintendent. 
FTh;oipt of the letter may please be acknowledged. 

L. i. M above. 
(20 No optior I Foi ins) Yours L:iitIiIt.ifiv. 

(CS) 
Dy. Director (Adorn) 

For Medical Superintendent. 

v 

Copy loi ii lfol I) tlion & necessary action to:- 	 , I 
'I .  liii? Modkii Commissioner, ESIC, Hqrs. Oltice New DeiIii-2. 

'Ilie Joint Oirector (Mcd), ESIC Hqrs. Office, New Delhi-2. 

'Ii 10 Cui tin iissioncr- coin- Secretary, to the Govt. of Assiu  

w it. (his office letter of oven no, dtd. 2607-07 (Xerox copy enclose(J) It i onC' 
nqaiil ioctioted kindly to send the latest senioi ity list, post liPId on reguf?lr b;n 

fi'ur n tiio date of joining iii ESI Scherii & ACR 01 ash fiVo \'0)I I1I11I 	1 	 " 11 

2002-03 & Vigilance Clearance report of (Ito depulationist rirct''  

fsiinhisation of their absorption cases as ii iii 3t0d.O ts 	
I4?t 4/VI 

'i. Sn Fthnjit Das, Advocate, Ros "Deva;hr on 13havat I, Link Ro.td. \/Vi i i. 

N; iqal, Guwohati 18. 
5. 'Ihe Administrative Medical Olficer,ESI Scheme A,sm,Zoo Nat enti I iali. 

Guwahati-21 w.r.t. this office letter of even nO. dtd. 26-07-07. The in1onntiofl os  a.k 

Ioi may please be sent at the earliest for processing /finalisntion of the /hcnptior 
Caos of the State Govt. doctors to ES IC. 	 - 

Co. 	., 	 . 

1 	 . 	 ( C.R.Pa ii) 
Dy. Director' (AJrrm) 

For Mollcal Superiittoii&frflt. 

6 
It 

/ 
I' 

(i 
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The JCmpj.WrqU titat. Znsuranc. C'rP')rF,n 

bsing rapresontgd and auth',rjGed by - 

DV,Pjm1 llnjj, th. Kjcl 

IITIl : 	
l 	

Ernploycqo tto 
ZtU?UrCO C')rp)rCtjl,fl 14'do). S  

• j 	•:f 	 U0opj, 
IJe1tl, P.U.jwahfttj7 • 	•i.'?•t'• 	I 

Divtrict s tr 

- Orau 

Dr.Pranjjt Liarnan, 

	

• 	4 

Dr,Pnab l(umar Bar 	 •• • 

DroProdip Kr,n,j3j 	 • 

DroNalini 11hn Psa 
r 

• Dr. Hava KurTtr O'j. ., 	• 

6. Dr.Apurba Kr,&jj 

• • 
	

' 
7. Dr.T.zu Kx.Dhuyan, 

, B. Dr.I3habin fl'ngaon 	 k • 

• 	 99 Dr*Kabin Ttmunq. 	• 	 •. - V 

10. Dr. (Hr..) Sja Serme. 

• 	11. Dr.Karbj Kaljtt. 	 1 

	

• 	

12. Dr,hand ChUdhUZ-y. 

13. Dr.Djpak Chanchj fr'xtora. 	
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23.5.2007 . -. 	
- 	 Herd M. C1inda, bunted c0u1501 	' 

for the Applicallts ned Mr.I.Dus for the 

Respondents. 	 . 	
. 

	

This Petition hiis been filed by the 	
• 

	

- 	

A1iIIeil,I Is 	under U uk' 21 Of the Ci\ 1 
(Proctduro) Rules, 1987   for .inipjenja,ifl011 o f 

	

• 	the judgme( of 	this Tribunal 	dated 
•1 	

• 
03.01 .2000,passed in O.A. No.247/204 This 

•1• 	
C 

	

• •• 	
Tribwial in its judgment dated 03.01.2006 

..assed in the aforesaid O.A. had passed the 

	

• - 
	: 	- 	

. 	 following directj,i5 nt paragraph8:_ 	
• 

	

Now 
• C 	

flint tIsn tI,(i losilm niiil • •• •.•h• . '4,('.. 	
condit0i5 coninitied in AJüiexure-A to 

t'r 
the M.fl.i 25/20Q5 tin 	i, s buncticnlly • - 	 . 	
n1 1 1 6 , OVIld by bun !" llitto Uuui tunugit Wa 
direct the ESIC to proceed with the 

	

htui iu 	to 	 torism ned Coi,itj(loz, Contlilnoil In hut MOU' end the. 
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Colttc'nthd Lhn I since the Review 
 

No.41200G alongwith M.P. (Cii1.i.11.,: 

..-.. Petition) 	No.104/2006 	is 	ptidici. 	* I • 	•;• 	

• 	t 
aUdtCdLIOL) tl 

	I ribwa1 iny qot 	ue t 
••J .,:.A•  'h1 	i 	•. 	t - 	 .. 

'1 	 further dircctto,i however, it is 
)l 

	

JT) 	
iro,ji rccors that (lie nforo5aid l., 	I.P, 

• 

haven Ire ady be 
(iii 'isud by Ii us 'l'ri buiu;j, 

and therefore, the around taken 14 tue 
IespomJents is rcjacj 

Mr. R. Das. learned Counsel for the 

RdsPondents Submitted that ResPondel i ts have 

preferred a writ petition (Filing NO.5402 dated 
22 .05.2007) before the Hon'ble Gauhaj High 

Court and therefore the matter may be kept in 

abeya 

	

however, siii 	thi 	'rders 	( this 

	

Tribuu3 Was pasSed cii 03.01.2O 	itlf 

	

çtr- 	 •. 	. 	. 	• 	 . 	. 	.. . 	• 

which reqwr5 II p1cm eumtaboz Uus Iribunal ms 4 	• 	 : 
	the view that certain time to be granted to 

	
r 

; 1 :,U1: ,:: . 

teddy IS 
granted to the bespondetits tu uum.pI 

with the orders of this Tribunal. 

The M.P. is allowed accordinbI 
Copy o't Use order shall be f1ilS1IUd lu ttu 
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IN THE C 

f
NTRAL ADMINISTRATIVE TRIBUNAL : GUWAHI BEItH AT 

.RJGOP.H RQAX), GUWHATI-781O05. 
... 

COntempt Pet it ion NO. 14/2007 

(Arising Out Of M.P.24/07 in OJt.247/4 ) 

Dr.Pranjit Barman and 18 Others ... Petitioners 

- Versus -, 

DrMri.Sudha PilIai and 2 Others ... Alleged Contemnere. 

In the matter of : 

An additional affidavit in the 

abovenoted case On behalf of the 	
) 

i 	 •. 
I 	•" )' 

.r- 

1T1' ••• 

Alleged Contemners NOs. 2 and 3 

explaining the 27(twenty seven) days 

delay from 23.8.2007 to 17.9.2007 

i.e. the date Of issue of cOmpliance 

Order. 

• 	 AN ADDrrIONAL AFFIDVrr ON BEHALFOF ALLEGE 

• COMEMNERS NOS. 2 and 3. 

• 	 I, Dr..Miss, I<arnalesh Kaira, daughter of Sh SOhan Lal 

Kalra, aged about LL..years, a resident of A-38 Double StOrey 

Ramesh Nagar, New Delhi presently serving as the Medical 

OTnrn'issioner, E.S.I.C. at 'Panchadeep Bhawan', Kotla Road, 

New Delhi - 110002 dO hereby s 0lemnly affirm and declare C 
Oath as follows :- 

I. 	That I am the Medical COrnmissloner,ESIC at New Delhi 

_I10002 and I have been duly authorised by Shri Prabhat Kumar, 

turvedi, ±.A.S., the Director General of E.S.I.C.New Delhi 
o to swear this affidarjt On his beha1f. I swear this 

rk 
Lo

avit On my behalf also and hence i am cOmpent to sar 

his affidavit. 

This is true to rny-now1edge. 

2. . 

.( 

V 

/ 
	

I 
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	 Central Ai.miLauve Tribuiml 

- 2 - 	riiit TTq 
&,tJz.t: f3onch a. 	That this deponent eta 
	

that it is an admitted 

position that there Occurred a delay of 27 days from the 

date Of expiry Of the last term Of extension Of 3 mOnths 

, period granted by this Tribunal from 23.6.07 to tiii 

17.9.07 i.e.. the day when the Order Of compliance has been 

issued by the alleged contemners nos. 2 xzdzl under the hand 

Of Joint Director (Med) Of the E.S.I.C. Headquarter at 

New Delhi - iioo. The reasons for the aforesaid delay 

Of 27 days in compliance Of the Orders Of this HOn'ble. 

Tribunal, are being explained 	xf2**axx, hereinafter.. 

3.. 	That this deponent states that being aggrieved by 

a portion Of the aforesaid judgement and Order dated 3.1.06 

viz 	* giving effect Of pay from date Of 	joining N as 

passed in C.A.No.. 247/04, the LS.I.C. had to consult with 

a new set Of laers and ultimate$y Obtained the legal. 

OpiniOn that a review application can be preferre • . AccOrding- 
ly On 16.10.06 the E.S.I.C. as petitioner filed a review 

petition being numbered as R.A. 4/06 alongwith a delay 

cOndOnation petition being numbered as M.P.104/06 in 2.A. 
4/06 respectively before this HOn'ble Tribunal. As the 

HOn ble Judges Of the Bench that passed the aforesaid judge- 

ment and Order dated 3.1.06 in O.A. 247/04 were all at that 
time Out of Guwahati. On transfer, thOse petitioners had tO 

be sent to them by circulation One after another, The 

HOn'ble Vice-Chairman passed the dismissal order of the 
Review Application On 2.3.07 and the HOn'b].e Member (A) passed 
the said order Of dismjssaj after him On 28.3.07frm Bangalore 

and New Delhi respecti,e1y.. Thereafter this HOn'ble Tribunal 

issued a dismissai nOtice Of the R.A. 4/06 On 5.4,7 in this 
, fegard. 

• •. 	 o. 

Copies Of those dismissal orders dtd. 
.I 

2.3.07 and 28.3.07 (in one Order sheet) 

and the dismissal notice dtd. 5.4.07 

passed by 
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¶ZTTTit ;4Tq'j 
Gtwhati Bench 

-.3-. 

passed by this HOn'ble Tribunal is 

enclosed herewith and marked as Annexure-

1 and 2 respectively. 

4. 	That thereafter On receipt Of the aforesaid 

dismissal Order of the R.A.4/06, the LS.I.C., authorities 

had to Obtain legal Opinion as to whether the said dismi-. 

ssal Order together with the judgement and Order dtd. 

3.1.06 passed in R.A.4/06 and in 0.A.247/o4 can be challenged 

Ou a writ petition before the HOn 'ble Gauhati. High Court Or 

nor ? and On Obtaining the legal OpiniOn in the affirmative, 

the E.S.I.C. filed On 4.5.07 a writ petition before the 

HOn'ble Gauhati High COurt challenging the aforesaid Orders. 

Initially in the said writ petitiOn some documents and 

Annexures were fOund to be inelligible by the Hon'ble High 

Court Registry and consequently the same was lying ma 

defective form subsequently by replacing those inelligible 

documents and annexures. by legible copies the defects were 

removed,, and consequently vide filing nO. 54C2 dated 22. 5.07 

the said writ petition was registered and numbered as 

W.P.(C) NO.. 3464/2007. on 3.6.07 the case was listed for 

motiOn hearing and lateron it was adjourned. Thereafter 

the case was listed for motion hearing again in 1.8.2007, 

when all the parties were heard by the HOn'ble DivisiOn 

Bench Of the High Court. But Owing to some Omissions in the 

writ petition, the case was again adjourned. At the request 

of the learned COunsel If the petitioner vide certified cOpy 

Of the order dated 1.8. of the HOn'ble High Court as stated 

above. 

It may not be Out Of place to mentiOn herein 

that during the cOurse of hearing On 1.9.07 the petitioners' 

side prayed 
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side prayed for allowing them to amend the writ petition. 

Thereafter On 26..9.07 3(three) Vakalatnamas with due 

authorisat ion Of the concerned Authorities/parties were 

filed vide filing no. 16233/100, 16234/101, and 16235/102 

dated 4.10.07., Thereafter Ofl 8.10.07 3(three) Misc. Cases 

were filed,, that is to say One is for stay of the order dtd. 

23.5.07 passed in MP 24/07(in Ok 247/04) and the judgement 

and order dtd,. 3.1.06 passed in 0.A.247/04, which were 

registered and numbered as Misc. Case NO. 3853/07, Misc. 

case 2852/07 and Misc. Case 3851/07 i.e.., for impleadment Of 

E..S..I.C. as a party, for stay and for amendment of the writ 

petition. Thereafter On 26.11.07 the HOnble Gauhati High 

Court after hearing the parties allowed impleament Of E.S.I.C.. 

as a party, and the amendment of the writ petition, but 

refused to interfere with the zac stay as the same is 

cOnsidered not necessary by the W)n'ble High COurt.- Thereafter 

the E.S.I.c. filed a consolidated/amended pauftt writ petition 
On 18.1.2008 vide filing no. 789/51 and since then the 

writ petition has not been listed for hearing/order and as 

such the same is pending disposal before the Hon'ble Gauhati 

High court. 

COpies Of the Gauhati High COurt'S Order 

dtd. 1.8.07 passed in W.P...(C) 3464/07 and 
Order dated 26.11. 07 passed in Miec.Case 

3853/07(jn W.P.(c) 3464/07) refusIng stay 

etc. are enclosed herewith and marked as 

Annexure - 3 and 4 respectively. 

That this deponent states that besides the above, 
this deponent begs to pOint Out that prior to passing of 

5. 

Order dated 



CenliaL Am1Isuat1ve Tribunal 
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Order dated 23.5.07 passed in N.P.24/07 (in 0.A.247/041,tDi8 

Hon'ble Tribunal has inter alia recorded the submiss ions 

of the learned Counsel (Mr. R.Das) Of the E.S.I.C. to the 

f011Owing effect - 

Mr.R.Das, learned Counsel for the Respondents 

submitted that Respondents have preferred a 

writ petition (filing nO. 5402 dated 27.5.07) 

before the HOn'ble Gauhati High Court and 

therefore the matter may be kept in abeyance. 

This corroborates the abovç fact that the writ 

petition though actually. filed On 4.5.2007 it was recorded 

in above filing nbeu and on removal Of defects of  in- 

elligibility of d'cuments and annexures, it was registered 

vide filing no.. 54c2 dated 22.5.0, apparant on the face of 

records.. 

6. 	ThPthis deponent states that in the matter of 

the deputation and absorption of the petitioners herein 

there were many governmental and departmental cOmmunications, 

whichare still On but in the above facts and circumstances,, 

the E.S..I.C. authorities are compelled to cOmply with the 

order Of this HOn'ble Tribunal vide E.S..I.C.. Head Quarter's 

Letter NO. A37j18i/a005-Med.vx dated 17.9.07 iee'ued by 

the Joint Director (Méd), for Director General, E.SI.C. 

w Delhi., again there ORM were int.ergovernmenta and 

inter-departmentai c0mmunicatjons during the period, which 

are as fOiI 	-- 

(a) Letter NO., 432--2,3/4/1/2003-Estt.e75, dtd. 8.I0.07. 

Letter NO. 432-&-23/1j/1/2oo37Et 1136, dtd.' 26.707 

(c 

4 

-< , 
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(c). Letter NO., U11/11/Guwahati/20O5,44ED Vt dated 8.8.07. 

(d) Letter NO. 432-6-I0713/iJ2003cNr )NO.1267, dtd. 2 oXa/o7  

(e). setter NO. 432-1-23/11/1/20 	Estt 3148, dtd.5.l14P07 

(fT Letter NO I131/2OO1/ptIII/216, dtd. 12.10.07 and 

(g) Letter NO, U-11/11/06-CD Vldtd. 15.11.07 

Copies Of the aforesaid compliance order 

dtd. 17.9.07 and inter-governmental and 

inter-departmental communication dtd. 8.1 

26.7..07, 8.8.07, 20.8.07, Si,hlieO7,,  12010,07 

and 15.11.07 respectively are enclosed beret0 

and marked as nnexure - 5, 6, 6 (a., 6(b), 6 (c.), 

6(d), 6(e) and 6(f) respectively. 

7. 	That- this deponent respectfully submits that the 

instant alleged contemner nO.. 2 and 3 are the responsible 

I  Officers of the E.S.I.C... and has highest respect for any 

Orders pasEed by the Court of law including this HOn'ble 

Tribunal. They are not Opposed to the judgement and Orders 

dtd. 3.1.09 passed in 0J.247/04 and order 23.5.07 passed in 

NIPP.. 24/07 (in 0.A.247/04) passed by this HOn'ble Tribunal, 

but are always willing to kx Obey the Orders. HOwever, in 

the instant case the delay Of 27 days has Occurred due to the 
which 

circumstances explained hereinabove/was beyond their control 
as 

as in connection with the jOining date.directe.d by this 

HOn'ble Tribunal,.the writ petition has been filed in pursuance 

of the dismissal of the review application by this HOn'ble 

Tribunal which was paseed by circulation to HOn'ble Members 

ide iwahati One after another without hearing the instant 

.S..IC., Authorities,. The said writ petition is pending 

e May, 2007 to till date. Obviously for the omissions 

of which One Of theimportant Omissions was that the 

petitioners herein failed to implead E.S.I.C., as a party in 

the XrAk Original Application NO., 247/04. 

8. .. 



-7.. 

Cential At. 	iL;aive Ti ib&. 

TTi-Et 
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8. 	That this deponent begs to state that the delay 

qvkm as stated above for 2.7 days from 23.8.07 ( i.e. the 

date when the 3 (three.) months extended time expired) tO 

1- 7.,9.07 
( i.ee the day when the cOmpliance Order was passed 

by the E.S..I.C.. Headquarter at New Delhi) were not due to 

the laches and/or negligence Of the instant alleged contem-

ners nO. 2 and 3 but the same was due to the circumstances 

beyond their control as narrated above. The instant alleged 

contemners number 2 and 3 are always willing to cOmply the 
H 

	

	Orders for which the Compliance Order dated 17. ,9.107 

(Anriexure - 5) has been made subj ect to the Outcome Of 

the writ petition in W.P.(C) 3464/2007 of the HOn'ble Gauhati 

High Court which is pending disposal, vide Annexures 3 

and 4: respectively. 

9 1 	That the statements made in this additional 	affid- 
avit and in paragraphs I - 

	
are 

true to the best Of my knowledge, those made in paragraphs 

3, ) 	 are true to my Information derjed from: 
records, which .1 believe to be true and correct and the 

rest are my humble submissions before this HOn'ble Tribunal. 

- 

tn- 
DEPONE 

Lk  

fiA 

. \\ 
dentified by :- 

I 	SOlemnly affirmed and declared 
before me by the aboven ed 

Mv'cate 	D 	deponent who is identified by 

	

New Delhi 1. 	
on this the 

Udayof Februa, 2008 at 

New Delhj, 

41emnly a 	e DOM 

	

NOT APXBL 10 	 NOTARY DELHI 

 

NB 
.. 0 

Y. 
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IN THE CENTML A)MINISTEAYIVE TRIBJNAL 
IWAHAt.I.ECH1 ii I I I I I x ttu ti 

The A.4N0*4/0 (oA,t4o247/04) circulated before 

the Ibn'ble Justice $L 'Sivareja, Vicethairman of the 

$vqa1.re lench and Hor'b1e Shri. N)ayc, M,mber(Ad.) 

of the PrIncipal Penob and on circulation the same has been 

dismissed. 	6- 

21 TheEi1eyees State 
04lnsurence Corporation 

Versus 
lr.1jPrsnjit artnanb 
&, are.'  

evi.w Petitioner 

1 • 	Spp.'Partios.. 	I  

Cspyjs s 
1r)ri E!ias," Advocate, 7  Gauhati High O3urt,Olwahati. 

Shri Miada; Advocate,' Gauhati HJ4 Oout1iwahti, 
P2S: to Hon'ble .c.Chairman. 
Notice bard. 

'f. 
'V% O'Sr 

9J JI SEIJJ1 

7 
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As the petltIQers In the writ peU1on have reqy JmpInentq 	orr Qf khe l*rnJ 
Central AdmlnlsratVvQ Tr!bwnl by pa5slnq 4 cgeqynuaI grer dteØ 8.104Q7 wh!ch h 

Ucen made subject to On& oucqe of the wt peitin, the prayer for intorim reHet/stay of 
.-ihe order. dated.23,5,2007passed by the learned Tribunal 1  In our considered opinion, shouki 

not be acceded to. 

The prayer,  for stay Is, therefore, refused, 

Misci PSO stands dIcpse of. 	 V  
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V I 	
fLi II 7/4/200'1 

edal Si pen n eric1en L, 
Model Hc'spi tal 

L:i Lola. GuahaLi 

n :1 StaLe GevL. Doctors working in ESIC Model lIri Lal t3lioI. 

Sir. 
On .I:ho basis of the recemmen tinn of 

:ir:L 	ral has approved the absorpLion 01 

Cr LorkirIq in ESIC Model Hos1,ital, BelLola jiLh 

1. 	'...n aqainsl each (subjcct (o ou Lcome of WI' 

'crecninq CnrnrniLtec. 1h 

the fe!l',,lr'c 	(c.' 1. 

ell(,c L from 1/1/2006 In the 

o. 3464 of 2007). 

in thC LIC 

GDMO Cadre 	Py ck 

io 
Gr.Il 

(M&1101 	 I 	Cr11 

. 	 Doctor 	30/06/93 Rs, 6.850/- IMO 	R.8,0U02753.SOO/ 

'' ,
(M&llO-I 

(_ 
	 I' 

4 	tMr.) Savita Kotaky 	Doctor 

30/1 2/99 	Ic. 

7 	F.. Sarina Doctor 30/12199 	gs. 7.6Q0/ 
. 

(i•1&IlO-1 
0l/0t 

— 	 ndI,,1rI) Dor' 	t 14/07/94 	Rs 	850/ 

Bhuyin Dor ir 14/12/90 	Rs 	/ 10(1/ 

M&llC -  . 

Doctor  

(M1IO-I S.  

• 	Doctor 	12 4 / 2/99 R. 7.'0/' 	IMO 

(&II0-I 	 Cr11 

Jo Locor Present date of 	Present 

'-. 	r 
desig,nal- appoint. 	basic pay 

a. 	r t h ion in ment in 	as on 

State State 	'1/1/2006 In 

Govt. Govt.. 
Govt. 

K. Bordoloi 'r 

 

Fi)octor 30/12/99 	R.i 1425/ 

(M&IIO-l) 

I. 
S  

I flr W.K.Gccioi Doctor 31/01/91 	Rs.7.I00,' - .----. 	 IMO 
 

5,. 

/o77 	 ' - 	 27530,- 31 	i 
Gr.II 

Fr 	rs.) Parinita 	Do-or 	17/12/90 R. 7,1 00/- 	IMO 	R.0,000-27Sl 3,500/- 

Gr.II 

	

MO 	R'(.90fl275l 3.500/- 
Gr.II 

	

IMO 	R.8.000-775 -  

GrAl 

	

IMO 	R" H uoO-275- I '1.500/- 

Cr11 

	

[Iwd 	, , (j9rJ-'2/- 

Cr11 

	

IMO 	I9.f''9'275 
Cr11 I 

110-I 

P ,13,000_27r,. I 3.5Q01- 



• 	f 

S 	I Najne of the Doctor I Present date of Present AbsorpIoninthOESiC 
No designat appoint basic pay 

Lo ol birth ion in mont In as on 
State State 1/1/2006 in G[)MO Cadre 	Pay 	caIe 
Govt. Govt. State 

Govt. 

12 Dr. (Mrs.) Man Jima Baishya Doctor 26/10/90 Rs. 7,100/ IMO 	R.8,000275I3,500/ 
(M&IIO-I Gril 

22/11/63 

13 Dr. Pranjit i3arman Doctor 25/07/94 Rs. 6,850/- 
%
1MO R,8,000275I3,500/ 
GrJI 

01/03/69 

14 Dr. I3iresh !3anikya Doctor 30/12/99 Rs. 6.600/- IMO Re0,00027513,500/ 
(M&HO-1 Gr.Il 

01/06/58 

15 Dr. (Mrs.) Sangeeta Doctor 20/04/93 Rs, 6.075/- IMO Rs8,00027513,500/ 
Lahkar (M&HO-t Gr.lI 

01/04/66  

16 Dr. Iliranmayec Sarma Doctor 15/07/94 Rs. 5900/- IMO Rs.6,00027513,500/ 
(M&l1Ol Gr.l1 

04/02/67 

IMO 17 Dr. Sikha Sarma Doctor 30/12/99 Rs. 5.725/- Rs.8,00027513.500/ 
(M&HO-1 Gr.ii 

18 Dr. Karabi Kalita Doctor 30/12/99 Rs. 5.725/- IMO Rs.8,00027513,500/' 
(M&1101 Gr,l1 

31/38/68 

19 Dr. Kabin Tumuñg Doctor 24/I 1/95 Rs. 5.725/- IMO R8.8.000-275I3,500/ 
(M . Gr.l1  

01/03/68 

20 R3I.000275I3.500/' Dr. l3haben Rongson Doctor 22/11/96 %s. 5.550/- IMO 
(M&I10-1 Gr.il 

23/02/68 

/ 

a 

IF f;1 
Ceira1 AomiL iUyalive Trjbal 

2 1rr" 

71T 	T1qt3 

Eench 

rT 

The absorption of these Doctors is subject to vigilance clearance from the 
State Govt. 

The Medical Superintendent is advised to convey the decision of the 
Competent Authority to absorb them by Indicating the post in which they are 
absorbed and the pay scale of that post seeking unconditional acceptance of the 
offer in writing. 	 .4 

The Nedical Superintendent will also obtain technical resignation from the 
individual Doctors and forward the same to the State Govt, for acceptance. 

The Medical Superintendent may work out the basic pay in the post in 
which they are absorbed on the date of absorption in consultation with the 
concerned Dy. Director (Fin.) / Assistant Director (Fin.), as the case may be, and 

submit the same for the approval of the Financial Commissioner. 

The Medical Superintendent is also advised ti write immediately to the 
State Govt. to obtain the Confidential Reports, Vigilance Clearance and Seniority 
list as on the date of absorption in respect of all these Doctors who are proposed 
to be absorbed on priority. 

The Medical Superintendent may also bring to the knowledge of the 

Doctors in writing that no private practice is allowed In respect of those 
absorbed Doctors as they are entitled to Non Practice Allowance. 

"I - 



r :.. "'"•..- 	
t -- 	 - 

Trbuul 

j i I 

/
6. Dr. Pranjit Burman and Dr. Kabin Tumung have opted for All India seniority 
and will be eligible for promotions beyond CMO grade as and when duo. After 

• Iheir final absorption their service particulars may be sent to Hqrs. for inciuIon 
in the All India Seniority list. 

All the other Doctors will be eligible for proinotions, only upto CMO grade 
as and when due. 

The Medical Superintendent should ensure that the revision of pay, 11 any. 
made by the State Govt. alter the date of absorption IC,, 1ul2006 should be 
excluded for arriving at the basic pay at the time of pay fixation, it may also 
be ensured that pay drawn In the regular post held under the State Govt. should 
be taken into account at the time of fixation. 

Yours faithfully, 

'-I 
J-Nwaren) 

JTht Director (Nà 
/ 	 For Director General 

Copy to 

I. 	The Financial Commissioner, ESIC, Hqrs. Office, New Delhi for Information, 
The Addi. Commissioner (P&A), (Estt. Br.1fl / Estt. Br. I)', 2f flqrs. Offico, New Delhi for Information. 

The Director (Fin.), ES1C, Hqrs. Office, New Delll f1format1on, 
The Director (Vigilance), ESIC. Flqrs. Office, Ney.-'Ielhi. 
The Regional Director, ESIC, Regional Offiuwahati, Assam for 
information. 
The Director (Vigilance) (EZ), ESIC,5..6 Kolkata, 
Dy. Director (Fin.), ESIC ModeI)JepitaJ. Beltola, Guwahati for information and necessary action. 

1 - M '1 
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EC MODEL HOSPIThL 
BELTOLA, Gil WAI IATI-22. 	 U RI Cfl 

No 32 A .23/11/112003 •Estt, 
To 

Dr 
ESIC Model Hosp 
Beltola, Guwahajr 

M&HOi (on deputation) 

. (Assarn) 

Dated. 03•102007. 

Sub: - Absorption o(State Govt. Doctors in ESIC w.e.f. 01-01-2006 working in ESIC 
Model HopitaI, Beltola Guwahati, Asam. (Subject to outcome of W.P.No 3464 

of 2007) 

Sir/Madam, 

In pursuance of the 	ESIC Iirs. Office New Delhi letter no. A-37( 1 R)-1/200!'Med VI d;Thd 

17-09-2007, I am directed to conve,' I inform you that the Director General, LSIC NOW Delhi h 

approved the absorption of the following state Govt. doctors working in the ESIC Model Hospital. l3eltola, 

Guwahati-22 with effect from 01-01-2006 in the post shown against each. (Subject to out come of W 1' 

No 3464 of 2007). 

SNo Nnme of the Doctor.. 	Present 	I Present Basic Absorption in the ESIC 

& 	 . 	designation 	pay as on 	.. 

Date of birth 	 in state Govt 	01-01-2006 	GDMO Pay scale 

in state Govt. Cadre 

1 	Dr.P.K Bordoloi 	 Doctor 	! Rs.11'1251- 	IMO 	Rs 800027513,500 

19-1 1-1951 	 (M&H.O.-l) 	 Gr.II 

7/ 2 	Dr N K Gogoi 	 Doctor 	Rs.7,100/- 	IMO 	Hs 8000.275-13,50() 
_Il 

12-03-1959 (MH 0.-i) 

3 Dr A K Saikii Doctor Rs.68501- 

31-12-1061 ( 
M&H O.l) 

Dr (M1s) Savita Kotok. Doctor Rc 10,700/ 

j31121956 
5. Dr.(Mrs) Patni1a Hazarika Doctor Rs.7.1001- 

01-09-1963 	. 	 - ...... (M&H.C-l) '. 	 . 	
. 

6 Dr.D.C.Borbora, Doctor I Rs.7,850/- 
01-01-1963 

1 
( 

M&H.O.-l) 
Doctor Rs.7,600/- 7. Dr.P K.Sarma. 

01.01-1958  

8 Dr.(Mrs) Mandira Sarma Doctor Rs 6,850/- 

01-10-1063  - (.!&H:O) 
 Dr.T.K.Bhuyan Doctor Rs..7,100/- 

16-01-1962 (M&H.O.-l) 

 Dr.0 Choudhury Doctor 1  Rs 11 .025/- 

05-11-1956 
Rs.7,6001- 11 Dr. N.M.Das Doctor 

01-01-1958 :( M&H ().i) 
- 

12. D 	(Mrs) Manjiin 	Baishya' Doctor Rs.7,100I- 

22-11-1903 . 
(M&H.O.-l) 

13 Di'. Pranjit Barman Doctor R 	68501- 

01-03-1969 (M&H 0 .j) 

14. 1 Dr;Biresh Banikya Doctor Rs.6,6001- 

01-06-1958 (M&F1.O.-l) 

I.E.1I 

	

IMO 
	

Rs.80,00-215-13,50() 
Gr.11 
I MO 
	

R ,i 8000 275-13 50() 
Gr.Il 

	

IMO 
	

Rs.8000-27!i13,500 
Gr.lI 

	

IMO 
	

Rs.8000-275-13,500 
Cr11 
I MO 
	

Rs8000-275-13LOO 
Gr.11 

	

IMO 
	

Rs.8000-275- 13 L5 
Cr11 

	

IMO 
	

Rs.8000-275-13.50() 
Gr.lI 

	

Ao 	Rs.8000-275-13,500 
Gr,II 

	

iMO 
	

Rs.8000-275-l3,500 
Gr. II 

	

IMO 
	

Rs 0000.275-1 i 500 
Gr.Il 

	

IMO 
	

Rs 8000-275-13.500 
Gr.II 

	

IMO 
	

Rs.8000-27-J13,500 

0th 

15 Dr. (M rs ) Sangeeta Lahkar 	Doctor 

01-04-1966  

IMO 
Gr.II 

Rs.8000-275-1 3,500 

ContJ-2 



I 

Ceritzi 	&.ni.,.,t.azis'e 	bai 

7r3 

M Rs 8000-27513.500 
Dr(MiS) HiranmaYee 

(M&H.O.-i)' . 

Grit ... 

Sarma 

Rs.5;7251- IMO Rs.800O2753,500 

17 Dr (Mrs) Sikha Sarma Doctor . 

Gr.tl• 
14-09: 1 .9 	 . 	

. _J._(QI). 
Rs.5,725/- IMO Rs.8000-275 -13 . 500  

 Dr (Mrs) Karabi Kalita 

........................ 

Doctor 
. 

GrIt 
Rs 8000-275-13, 3  31O8-1968.. 

Doctor Rs.5725/ lMO 
 Dr Kabin Tumung 

01031968 

........ 

Gr.il 
IMO Rs,80O0275301 

20 Dr Bhabefl RongSofl 

(P:1)......
Doctor 

- .........
Rs.5,5501- 

Gr.IL  
9-02-1968 

it is aIsóinformed that the absorption of the above doctors is subject to vigilance clearance and 
report of last 5 years A.C.Rs from the State Govt-WhiCh have not yet been received These wifi 

scrutinised thereafter. The above doctors are hereby informed that no private practice is allowed in respect of 
these absorbed doctors as they are entitle to "Non practice allowance' 
It is also informed that Dr.Pranjit Barman & Dr.Kobin Tumung have opted for All lntha 
Seniority and will be eligible for promotion beyond CMO grade as per Rules as and when 

After their final absorption their service particulars will be sent to Hqrs. Office for inclusion 
due  
in the All India Seniority list. 3 It is also informed that all the other doctors (except Dr.Prafljit Batrman & Dr Kobin FumUnJ) 
will be eligible for promotion uflto C.M.O. grade as per Rules as and when due. 
All the above doctors are hereby advised to submit their Individual unconditioflfll 

accop11a11C 

of the above offer in writing (in triplicate) as per the enclosed format ON OR BEFORE 

After completing I 
clearance f the above formalities, all the above doctors are hereby adv,sed 25-10-2007.  

to submit their individual technical resignation (in triplicate) for onward subrniOfl to the 

Govt. for acceptance. 

End: - As above. Yours faithfUllY, 

(Dr.P.Maji) 
Medical Superintendent. 

Copy for information & necessary action w.r.t. above —mentioned Hqrs's letter dated 17.0907 to:-
1 The Medical Commissioner, ESIC, CIG Marg, New Delhi-2. 

Sri T.R.Gautam, Addi. Commissioner (Med.Admfl) ESIC. CIG Marg New Delhi-2 

The 
Director General (P&A Br.) ESIC, CIG Marg, New Delhi 2. 

The Financial Commissioner, ESIC, CIG Marg, New Delhi-2. 
The Sr. State Medical CommisSiOfler,(EZ), 	

5/1 grant lane Kolkatl? 

The Director (Vigilance,) ESIC, CIG Marg, New Delhi-2, 
The Director (Vigilance), ESIC (EZ),P4,RajaraJk hna street, Kolk3t3-6. t of Assam, p 0 

8 The Secretary —cum- COmmissioner, Labour & Employment Deptt,GOv  

Assam ShasivalaYa Dispur,GUWahatk6 
9 The Administrative Medical Officer, ESi Scheme Assam,ZQO Narengi Tsnal ,Guwahat12l 

The Regional Director 	
. 

The Asstt. Director (Fin). ESIC Model Hospital, l3eltola, GuWahti22 

Sri Ranjit IDas, Advocate, GuWahati High Court (Res- 
"DevaShree 13haWZ1", Link 

Road.WCSt Bhaskar 
Nagar,GUWati -18) along with a copy of I Iq 	)V menbon 

letter dated 17-09-07. 

13. Guard File. 	
j 4 

ft-/f /1 	 •,(O, 

(Dr.P.Mait) 

Mcdical Sp4,rit0fldflt. 

_4., 
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Dated, Guwahati the 	Oct /2007 

To, 
The Director General, 
ESI Corporation, 
GIG Marg 
New Delhi- 110002. 

(Through Med. Supdt. ESIC Model Hospital, Beltola, Guwahati22) 

Sub: - ' Absorption of State Govt. Doctors in ESIC w.e.f. 01-01-2006 working in ESIC Model 

Hospital, Beltola Guwahati ,Assam.( Subject to outcome of W. P. No 3464 of 2007) 

Sir. 
have gone through the content of the letter as circulated vide Medical Superintendent 

ESIC Model Hospital, Beltola, Guwahatis letter No. No.432A.23I11/1/2003-EStt dated. 08-10-2007 

and fully understand its content. 

(i) 	I hereby accept my absorption in ESI Corporation service w.e.f. 01-01-2006 in the post of 
I M.O.Gr41 in the scale of pay Rs. 8000-275-13,500. 

and 
I also hereby understand that 	my absorptn to the above po't is tIbIeLt to vigilance 

clearance & report of my last five years ACRs from 2002-03 onw;dd from tlie tnte Govt 

I also understand that no private practice is allowed consequent upon my ab';oiptV)fl in 

ESIC & I will abide by the related the rules & regulation of the ESIC on this aspect 
I also understand that i will be eligible foi promotion upto C M 0. grade in F 3lC as pet 

rules as and when due as I have opted for Institutional seniority. 
It is also clear to me that those who have opted for All India Seniority will he eligible fot 

promotion beyond CMO grade in ESIC as per rules as and when due 
I also agree,d to tender my individual technical resignation from the post lam holding at 

present under Govt. of Assam Department of Labour & Employment Deptt immediately 
on completion of formalities as mentioned in the above mentioned Med Supdt letter 
No 432-A-23/1 1/112003-Estt. dated. 08-0-07 for onward submission to the Competent 

Authori 	 ;. 

Vii) I also hereby agree to abide by all the terms & conditions of absorption of ESIC c st out 

& circulated to me earlier .  

Yours faithfully 

(Name of tiw Doctor I Ernt)Ioyer) 
DesignatiOli 

ESIC Model Hospital, Beltola, Guwjhalu 

Copy to The Secretaty, Govt of.Assun 'Deprtment of Labour P F- rrploytru I (,oit of f\ 

Dispur. Gi.1wahat-6 (Assar 	rfcreflC5 o  letter No 

dated 

State Govt. 'letter deputiri the employee 1.0 the Model HospitaL Beltola. Guwhatu 



&A' V.J I 	TTrf 
Cerjraj Adzninj5tratjve 

The Director General, 
ESI Corporation, 
CIG Marg, 
New Delhi- 110002. 

rl;TTiTO Tr3 

(-UWahatj 8"nch 

(Through Med. Supdt. ESIC Model Hospital, Beltola, Guwahati-22) 

Sub: - Absorption of State Govt. Doctors in ESIC w.e.f. 01-01-2006 working in ESIC Model 
Hospital, Beltola Guwahati ,Assam.( Subject to outcome of W. P. No 3464 of2007) 

Sir, 
I have gone through the content ofthe letter as circulated vide Medical Superintendent, 

ESIC Model Hospital, Beltola,Guwahati's letter No. No.432-A-23/1 1/1/2003-Estt. dated. 08-10-2007 
and fully understand its content. 

I hereby accept my absorption in ESI Corporation service w.e.f. 01-01-2006 
unconditionally in the post of l.M.O.Gr-Il in the scale of pay Rs. 8000-275-1 3,500. 

and 
I also hereby understand that my absorption to the above post is subject to vigilance 
clearance & report of my last five years ACRs from 2002-03 onward from the State 
Govt. 
I also understand that no private practice is allowed consequent upon my absorption in 
ESIC & I will abide by the related the rules & regulation of the ESIC on this aspect. 
I also understand that I will be eligible for promotion upto C.M.O. grade in ESIC as per 
rules as and when due as I have opted for Institutional seniority. 
It is also clear to me that those who have opted for All India Seniority will be eligible for 

promotion beyond CMO grade in ESIC as per rules as and when due. 
I also agreed to tender my individual technical resignation from the post I am holding at 
present under Govt. of Assam Department of Labour & Employment Deptt. immediately 
on completion of formalities as mentioned in the above mentioned Med.Supdt. letter 
No.432-A-23/1 1/1/2003-Estt. dated. 08-0-07 for onward submission to the Competent 
Authority 
I also hereby agree to abide by all the terms & conditions of absorption of ESIC as set-

out 
& circulated to me earlier. 

/Li4 k 

	
Yours faithfully, 

(Name of the Doctor I Employee) 
Designation  

ESIC Model Hospital, Beltola, Guwahati. 

Copy to: - The Secretary, Govt. of Assam Department of Labour & Employment, Govt of Assam, 
Dispur, Guwahati-6 (Assam) with reference to letter No.___________________ 

dated 

. State Govt. letter deputing the employee to the Model Hospital, Beltola, Guwahati. 

- 	 - 	 ---- 	
I 
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ESIC MODEL HOSPITAL 
BELTOLA, GUWAHATl-21ZZzz 

No. 432-A-23!1 1/112003-Estt. 	 I 	rEI-20O7. 
To, ,  ) ___1 	 , Cenj.j Aan 	

C4t 4 f I 	 lI l.)t.4rIve  Dr.H.K.Shar 	- 
dmistrieMedal Officer,  

Wich 
Sub: - Absorption of State Govt. Doctors to ESIC (presently on deputation to 	pital, 

Bettola, Guwahati - 22): Request for immediate sending of their latest seniority List,. Pont 
held on regular basis from the date of their joining in ESI Scheme & ACR of last five 
years commencing from 2002-03 onward after filling of all columns including opinion 
of the Reviewing authority & remarks of the Accepting Authority thereof. 

Ref - This office letter No. 432-A-23/11/1/2003-Estt.Dtd.17-07-07 & your letl.er No r'iiri 
DC'CTC2RS/2UO7/3402 dated 2L0707 

Sir. 

Please refer to your above mentioned letter dated 24-07-07 (received on 2507-07) erinlosiiiq 
therewith the A.C.Rs of last 5 years commencing from 2002-2003 in respect of 20 nos of doctors on 
deputation working presently in this model hospital under ESIC Model Hospital:, Beltola,Guwahati-22 

On veriflcat!on of the A.C.Rs it is observed that all the columns related to the ACRs of 200203 
paiiculai have not been fiuedin with date. Moreover, in all these ACRs of 5 years, opinion of the 

Reviewing authorit & Remarks of the Accepting Authority have not been obtained/ mentioned 
Accordingly, all the 20 nos of ACR.s as sent by you are being returned herewith with the &. 

request kindly to resubmit the ACRs of 5 years after filling /completing all the columns with 
dated signature & seal of the Authority concerned. 

It has also been seen that you have not sent the latest seniority list of these doctors & the 
date from which these 20 nos of Doctors (on deputation) are holding post on regular basis 
understate Govt. 

In addition, a vigilance clearance certificate in respect of the above 20 nos of Doctors for 
the year 2002-03 may also please be forwarded. 

Therefore, considering the urgency/ least time in hand/r importance of the issue is 
mentioned earlier, you are once again requested kindly to look in to the matter personIIy so 
that the complete information/ particulars are furnished without further delay. 

This may please be heated as MOST URGENT. 

End:- 5 years ACRs in original. 

Yours faithfully, 

(Dr. P. Maji) 
Medical Superintendent 

Copy for kind information & immediate necessary action w.r.t. this office letter (A even no d.sti'i if. 
07-07 to - 

The Commissioner Secretary, 
Department of Labour& Employment, Govt of Assam, Dispur, Guwahati - 6. The ahove 
information / particular may please be sent immediately for processing / uiniahsat ion of 
absorption of State Govt doctors presently on deputation to this model hospital within the tIme 
limit as granted by Hon'ble CAT, Guwahati in the Misc petjtion No. 24/07 in OA No 247/2004 

filed by Dr.P.K.Sarrna & others: 
Sri T. R. Gautam, A(4dll. Commissioner (Med. Admn), ESIC Hqrs., CIG Marg New Delhi 

1 2 
S;i C.R. NageswareJt. Director (Med), ESIC Hqrs., GIG Marg, New Delhi 	2 for kind 

,Aiformation & necessary action w.r.t. his letter No. C. 18(14) 20! 2006-Med IV did. 10-7-07. 
Sn Ranit Das, Advocate, Res - " Devashree Bhavan', Link Road, West t3hask4r Nagn 
Guwahati 10. 

5) Dr. P. K. Sarma, GDMO, ESIC Model Hospital, Beltola, Guwahati- 22. 

2 

(Dr. P. Maji) 
Medical Superintendent 
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HEADQUARTERS' 0 

EMPLOYEES' STATE INS URANC 
'PANCIIDEEP BILA WAN' KOTLA R 

No.U-1 1/1 1/Guwahati/2OO5/Med'I 

CE 

Dated 8/8/2007 
- 

The Joint Secretary. 
Govt. of Assarn. 
Ministry of Labour. & Employment. 
Guwahati, 
Ass am. 

To 

Sub.t Terms & Conditions of absorption of State Govt. employees 
working in the ESIC Model Hospital Beltola, Assam. 

Ref. Your letter No. GLRJ31/2001/Pt.1111 112  dated 25/5/2001. 

Sir. 
With reference to your letter cited above, I am directed to 

inform you that for the sake of uniformity In recovery of leave 
salary and pension contribution from the respective State Govts. 
and maintaining uniformity in the date of absorption a decision 
was taken by the Corporation in its 1341h meeting held In December 
2005 to absorb the employees who were working In ESI Scheme run 
hospitals all over India and taken on dputatIOfl with effect from 

1/1/2006. 

In view of the above decision, it will not be possible to absorb 
the employees of ESIC Model Hospital1 Beltola from the date of 
deputation. The Corporation has already filed a writ 

petition 

before the Hon'blè High Court Guwahati against the order of the 
Hon'ble CAT in O.A. No. 247/2004. The Corporation has already taken 
steps to absorb the employees who were found fit with effect 
from 1/1/2006 subject to outcome of the writ petition. 

Yours faithfully. 

C 	1 1 L 	 (T.R. Gautarn) 
Addi. Commissioner (AL 

Copy toe- 
The Medical Superintendent, ESIC Hospital, Beltola Assam for 

information and necessary action. 
The Senior State Medical Commissioner, ESIC, West Bengal for 
in orrnatlon and necessary action. 

3 he Administration Medical Officer, ES! Scheme, Beltola, Assam for 

information and necessary action. 

;7s 



No. 432-( - ' 1311/2003-CAT case 

Central AuW;.iL;at;e Tribunal 
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ESIC MODEL HOSPiTAL 
BELTOLA, GUWAHAT1 — 22 

A A 3) ----------- 
ypl. Mici 

• 	 QPLL 
• 	DQllfl 

MOST URQEI'I 
!'h& Fax No. 0361 

Dalcd : 20-O84)7 

To. 

The Joint Seçrtary 
 I\a nfl 

S.. 	 '.. . 	• fri J  J iii 	I I 	IS. 

Govt. ui,Assam 
Diso(. Guwahati — 6 

( 

SuD :- 
Terms & conditions of absorption of State Govt employees workIng In the ESIC 

i,I 	 I I - 	
JS 

S.4I, S_I...l 1IQ II.Ji 5$ 

et:- Your jetter no. GLR1/2OO1IPt-lll/ll2 dtd. 25-05-07 & Hqrs, ESIC, New Delhi's letter 
ti 	 II9iA 5.l flIA4,1O 0 

, ..s. i... - . 	. 	• 	' 	, ... .a...•• .'  • 	I Yl 5 	• 	V ¼ .4 JP 

Sir 

in inviting a reference to the above I am directed to forward herewith a Xerox copy of 

tSiG. i-tars., letter no. Lil11/11/GuwahatiI2005-Med.IV dtd. 84-07 (received on 164-07) for 

your Kind information & further necessary action. 

Receipt of the letter may please be acknowledged. 

YowfaIthflhlly, 

End : As above 

_4 	,J 

U 

5,.. • 	

1" ( .1t Paul) 
Dy. Dlrector(Adrnfl). 

A. 

For MtdiciL Superintt'ndcflt 

f;4 •,.. 

CoDY torwardea for Kind information & necessary action along with a Xerox copy of Hqrs. above' 
Q 0 fl7 4 	• 	- - 	 . 	• 	 • I..  ••S•..I4 	 SI 	. 	 - 	 - 	

•. 

- 	•• 	I• 	• 	. 	. 	•. - 	.: 	• .p b. • 	. 	•. 	$.,r 	. 

1 The Sr. state Meoscal CommissiOner. 511 1 Grant lano,.Kolkata\l.  

2) Thc A 	:trtvc Mcc Offlccr, ESI Schomc, Azsam, Zoo Narongi TlnlaII,UWhOU?' 

	

• 	 • 	. 	. 	.. 	. 

3VSn Ranist aas. Advocate? Res-Devashree Bhavan, West Bhaskar Nagar, GuwahaO —8 

	

Th Ad!. C mmicner (Md ; & Admn), ESIC )  Hqr3, CIC MQrg New Delhl —fOf klrid 	•. 

	

iniotmation w.r.t. his above montiond letter dtd,. 8-8-07. 	•'• 	• 	• ' 

51 File No. 432-A-23I1 1/1 /2O03Estfor reference. .. 

	

6 FiINo. 432A27/19/1i2003EZttJ0rrOT0r01 0,' . I 	
'• • 
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r.. 432-A-23/1 1/112003-Estt. 

- 	 Bpeed Post 
ESI,C MODEL HOSPITAL 

BELTOLA, GUWAHATI-22 	 4 
Dated 05-1 1-2007. 

To, 
The Direc)6rneral,• 
ESIC, F1~s.Office, 
Cj._Mrg, New Delhi-2. 

Sub: - Absorption of State Govt. Doctors in ESIC w.e.f. 01-012006 working in ESIC 
Model Hospital, Beltola Guwahati, Assam. (Subject to outcome of W.P.No 3464 

of 2007): Forwarding of State govt. letter dated 12-10-07 regarding "No 
Objection Certificate" for accepting technical resignation of the deputationists 
working at ESIC Model Hospital, Beltola, Guwahti w.e.f.04-04-2003 approval 
thereof. 

Ref: -, Hqrs. letter no. A-37(18)-1/2005-Med.Vl dated 17-09-2007 this office letter of even 
No. dtd. 08-10-07 dated 29-10-07. 

Respected Sir, 

In continuation' to this office letter of even no. dtd. 29-10-07, I am directed to forward herewth a 
copy,  Dy. Secretary. to the govt. of Assarn, Labour & employment Deptt. Dispur, Guwahati's letter no 
GLR.131/2001/Pt.-llI/216 dated 12-10-2007 (endorsement copy received on 29-10-07) addrecng to 
you for your kind information and further necessary action. 

lncidentaUy, it is informed that inspite of repeated requests this office has not received the 
Vigance Clearance, ACR of last 5 years commencinb from 2002-03 & latest Seniority list from th e  
govt. of Assam which are needed for processing / finalisation of the absorption cases. 

Hqr's kind decision on the above issue may please be intimated at the earliest. 
This issuecwith the approval of the Medical Superintendent. 

End: - As above. 

Yours faithfully, 

(C.R.Paul) 
Dy. Director (Adrnn) 

For Medical Superintendent. 

Copy to:- 1. The Medical Commissioner, ESIC, CIG Marg, New Delhi-2 along with a Xerox 
copy of State Govt. letter No. GLR.131/2001/Pt.-lll/216 dated 12-10-2007 

,'Sri Ranjit Das, Advocate, Rec-Devashree Bhavan", Link Road, West 8haskar 
Nagar. Guwahati - 18. for information & necessary action w.r.t this office letter of 
even no dtd. 29-10-07.A Xerox copy of govt. of Assam, Labour & Employment 
Deptt. tTuwahati's letter No. GLR.121/2001/Pt.-IlI/216 dated 12-10-2007 as 
Mentioned above is also enclosed herewith. 

3. CAT, Case file, ESIC Model Hospital, Beltola, Guwahati for reference. 

(C.R.F1a) 
Dy. Director (Adrnn) 

For Medical Superintendent. 

ii 	
Kbq/- 

I 
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o.7tP.rl/2001/Pt'It!/216 	fated ?)ispur.thcP 12th Oct4/20070 

From. 	I 	Mrs.Zabin Rahu 	'3,AC3 1  
teiuty s0cy. to thel (70i.t.of AesWfl, 
L'bour & Emnloymenh t)epqrtrnent. 

To 	2 	The firsctor Gnura1, 
ISX Corporatio. H.Qrn. 

Panchdoep hawafl" 
• 	 C.I.O. Marg, fleer Hal flhawan. 

Now Delhi- 110002. 

Sub 	$ 	Prayer for ' o 0bjoctii rtfLte' for 
accepting the "Technical Reninmtion" of the 
deputatiofliat9 working at I.8.I.C. T4qdel 1totpit&l& 
fleltola, wIth effect from 04.04_003:pp 1: oh1al  
thereof etc. 

T an dJrritci to inform you that Lr 	 Wt-,  

hovn rics objcticm for accepting the # Technical R.aiflatiOfl ' 

of the deputationist working ac- '..i.C.010c3el }F!JBpita18$01t011 

with effect Zrvs 04-04.2003 i.e. from the data of abI3.rtLOk1 

an por 31C clause R0.3 of Termri & condItIons of absorption. 

This has the ap'rova1 of Hc,nble M.tnist.r.L,boUr 

and Rmploymetto MR. 

Yoira ftithfu1ly. 

bspity S.cTy. to the (JoVt.of Aas 
q ,oa&!MIZMen 	" 	- 

Ilo.R.i31/2001/13'IIX/216'A. 	' 	4.Tinpur.the 12th Oct./O7 
Copy to 
1. 	"he '41ir1 comnttr,sioner. FtC HQra, 

Pnchdoep efl" C.I 0 .Mtrq.!Oa1? Dal Bhawafl. 

P1ev Delhi.l 1100020 for favour of information & noceaeaXY 

action. 
. 	The ?*adieal otperintendent. ESIC,, Model Hopial. aeltole. 

Meam, for f!ivvur of jnfort1on 	nec.earT action. 

!iy oror nt., 

'ynity rocy. t'4'c 	r0v' . 	Zram 

Ltr 	 Deprtmfl_ 
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3 E LYEES_T- INSURANCE CORPORAflON/ 

nLf r 	! 	' 	 y 

OC- Mci.V 	
Odled, 1 

rxtftioa otPrJ iQLPk!'?flkwidLri1 y 	 c-LM 	-1 

The Standing Conirnftt 	of EI Corvorallull in 	77 	iinJ tti n 1 e. 	:. 	• 

e)prOvC extension to period o. Depu:tion 	StifiE- 	rfl'Uflt ki 	•! 	 :In 10 rl 
ko 

Hospal b'!yond 1i9h veat n 1`pc1 	 hpt: 

Narñ9 Oi .ho 	yspit; State Dt 	rf 
mM 

1 rn Anihr1Pr3(JflSh - 0 	013 

L RjU1r1 fJl 	09 

3. ES Model Hspi(zi - Ldiir,i C't 12 2O2 

_LL'-° - 
P 

".c 	SPtf. .•i 
. ?P ? ?$ 

-. - .- 	- . 

:- SI Model Hospl.ai - 	o:ike2 
:n o.2O:1 

---------- 
. 	.. 

..• 	' 

1. 

S.t MttN) 

To, 
The Mc-dical SuporintendCfl ESI '-1oJ 	c1Dia, 

13eItoia!ROUrkO1a,'aJaJil1Hgat 

Copy for Information to 
1. Ttie It. Directo(Admfl.)iDY 	1roc1cr(Ath. 	MoaI  

p'pi)!Kol!i!t0 	I 	:jiir. 

. Th . 	'r ..(!-" ncC), Hqrs O('Co. 

or(FnJ, 
 

RIiCh 
4. Copy for FNo.A-3(1 R)1/20O5!Med.%'l(flM() 
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/'LiP\ 	 HEADQUARTERS' OFFiCES 	. . 

EVfPLOYEES'SL4.TE INSURANCE CORPORATION 
kNCHDEEP UHAWAN C.LG ROAD NEW DELHI 

No. Cu3U 0-9f2004- MOdiV 	 Doled 7M12008 

TO 

Th 1v1cdicoi Superlflienaerli 
ESIC Model Ilospital. 
Beltola, Guwohati 
Assarn 

Sub:- In 'the matter of O.A No, n00,8 as filed by Dr. Pranav Kumar Sarmo. 

Pieae refer to your office letter No. 432 CH5/13/1/2003CAT Cose13sc9 doled 

1010312008 on The subject rneitloned above. 

in this coflfleQflOfl, I cirn to draw you attntIon 	Hqrs. Loqat Branch) letter No. 

Esif, /LCQOI/ 1794/08 doted 18/03/2008 and to rocuost you to defenc the case on hhof 

of The Corporation as duly advLed AccordinIy. you may submit VAKALATNAMA in 

the Couri on behOt of ESIC duly sictned by you. You may also ask for some more 

irne on nex-1 hearinQ for fHng The. reply. Meonwnile, you ore requested o forward 

the paro-we comments for vetiinf010p1Ovai by ihis office. 

This has The approval r,,f me Medical Commissioner. 

YCur S aitiJY 
-S 

c. 

Rav3rdOr Slnçp 
ato( OIiicer 'Me( 

End.: As aLove. 

c:opy to 

i. 	Dy. DIrectOr (LaW) Legat CE1 Hqrs. O1ice. ESIO New Dihi with retseflce to 
their (JO Note No Estt./ Lega1/1747108 dated 1/03170O fr informai on and necessoY 

action 


